FORM A

PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTION OF THE CREDITORS OF

PASHCHATYA ENTERTAINMENT PRIVATE LIMITED
RELEVANT PARTICULARS

1.|Name of Corporate Debtor PASHCHATYA ENTERTAINMENT PRIVATE LIMITED

2. |Date of incorporation of Corporate Debtor |26th November 2002

3. |Authority under which Corporate Deblor s
incorporated / registered

Registrar of Companies, New Delhi

4. |Corporate Identity No. / Limited Liability
Identification No. of Corporate Deblor
5. |Address of the registered office and Registered Office; 2533, Punjabi Basti,
principal office (if any) of Corporate Debtor | Old Subzi Mandi, New Delhi-110007

Also at: SCQ 10-12, 1st Floor, Sector 17-B,
Chandigarh-160017

U92199DL2002PTC117798

6. |Insolvency commencement date in 07th May 2024
respect of Corporate Debtor

7. |Estimated date of closure of insolvency | 03rd November 2024
resolution process

CA Navneet Gupta
Reg. No.: IBBI/IPA-001/IP-P00361/2017-18/10619
AFA Valid upto : 06-12-2024

8. [Name and Registration number of the
insalvency professional acting as Interim
Resolufion Professional

9. | Address & email of the interim resolution
professional, as registered with the board

10.| Address and e-mail to be used for
correspondence with the Interim
Resolution Professional

#1598, First Floor, Sector 22-B, Chandigarh-160022
Emall: navguptaca@gmail.com

# 1598, First Floor, Sector 22-8, Chandigarh-160022
Email: cirp.pashchatya@gmail.com
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11.| Last date for submission of claims | 21st May 2024
12.| Classes of creditors, if any, under clause (b) | Not Applicable
of sub-section (6A) of section 21, ascartained
__|bythelnterim Resolution Professional |
13.| Names of insolvency professionals identified | Not Applicable
to actas authorised representalive of creditors
inaclass (three names foreach class)

-
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| (a) Relevant forms and
(b) Details of authorized representatives
are available at:

{a)Web Link: hitps:/fibbi.gov.in/nome/downloads
(b) Not applicable
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Notice is hereby given that the National Company Law Tribunal, Chandigarh Bench, Chandigarh has
ordered the commencement of a Corporate Insolvency Resolution Process against PASHCHATYA
ENTERTAINMENT PRIVATE LIMITED on 7th May 2024,

The creditors of PASHCHATYA ENTERTAINMENT PRIVATE LIMITED are hereby called upan to submit
their claims with proof on or before 21st May 2024 to the Interim Resolution Professional at the
correspondence address mentioned againstentry No. 10 only.

The Financial creditors shall submit their claims with proof by electronic means only, All other creditors
may submit claims with proof in person, by postor electronic means.
Submission of false or misleading proof of claims shall attract penalties. Sd/-
CA Navneet Gupta
Date : 08.05.2024 Interim Resolution Professional for Pashchatya Entertainment Private Limited
| Place: Chandigarh IBBI Reg. No.: IBEIIFA-001/IP-P00361/2017-18/10619
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el 110057. Corporate Office :Centrum House, Vidyanagari Rasolution Process for Personal guarantors o Corporate Debtor) Regulations, 2019 :
' Marg, Kalina, Santacruz (E), Mumbai - 400 098 U/s. 13 (2) REGD. OFFICE: B-17, IND FLOOR, 22 GODAM INDUSTRIAL AREA, JAIPUR-302006 (RAJASTHAN)

FOR THE ATTENTION OF THE CREDITORS OF Tel No: 1141-2214074, 4025431 Web Site: www highstreetfilatex.in E-mail: highstreet filatex@gmail.com
SUNMIL SHARMA PERSOMAL GUARAMNTOR IN BENLON INDIA LIMITED CIN: L18101RJ1924PLCO083BE

UN Y VIA NAN RANW » .
# UH I T T e Registered Office: Basant L ok, Vasant Vihar ,New Delni- [ S g1el 2 fUnder section 102 of rnelz:lnlrl Ealn-'.:gm“ﬁTR!eEEamn 7 of the {Insolvency H I G H S T R E E T F I I. A T E x I. T D

ENFORCEMENT OF SECURITY INTERESTACT, 2002 (“the Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES,

%ggzu(r‘\‘ég?s%w:dsaaing the Authorized Officer of Unity Small Finance Bank Limited (“Bank”) under the Act and in exercise of powers HELEVANT PARTICULARS I EXT LT OF THEAVIITED STANDALONE FINANCIAL RESULTS
H - H I
conferred under Section 13 (12) of the Act read with the Rule 3, issued Demand Notice (s) under Section 13(2) of the Act, calling upon 1 | Marme of Parsonal Guaranior SLNIL E"'"':"Ff""‘!' FOR THE QUARTER AND YEAR ENDED MARCH 31, 2024 . In Lack))
the following Borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt of the said 2. | Nama of Comorste Detior for BEMLOMN INDIA LTD Ended Year Ended
noticef. Alf sorr;ga of th?1 notfice(s) are notth servehd asb?er tpost_al ,(lemarlss, hence said notice(s) are being served upon the Borrower(s) by which Guaranies was given oy 5. Particulars 31.03.2024 | 31-12-2023 | 31-03-2023 | 31.03.2024 | 31.03.2023
way of alternative mode of service i.e. through publication in News Papers. | perseral Guarartor. _ 3 z - : :
AN ; " Q d-Asset 3. | Detais of crar admiting tha Hon'ble MCLT- Mew Delhl Banch admitted the Insohernoy Mo. - _ pndind) | {OwAudiad) | (Rodtied]. | taditad) ) Sodied)
u.:‘u L\.'vaﬂ'Accouﬂf'Betana Secured-Assets appicaon Resolution Process sgainst Mr. Suni Sharma, the 1 Todal Income from operations 121.10 24.50 0.08 14569 0.0d
' : : Personal Guanantor of Benlon indla Limited vide ordar 2 Met ProfitfiLoss) for the pericd (befors Tax, 1675 Q.14 [2.57) G4 (11.20)
;) igﬁ:'g %ggggg‘(’)"ﬁ; rf MORTGAGOR) MU NO. 10, KILL NO. 15 (8-0), TOTAL AREA 635 SQUARE deted 26th Agnl 2024 in CP Exceplional andlor Extraordinary flemsk)
3; RA JEND(ER [) (CO-BORR(;WER) YARDS, WAKA MAUJA PHULWARI, TALUKA PALWAL, | = u"ﬂ_!-_ﬁ'fi-'_NDﬂUEL‘ W{WEE‘EL 3 Met Profit / (Loss) for the period before tax 16.75 0.18 (287 644 (11,200
Sanction Date: 23/05/2022 HARYANA OWNED BY /BELONGING TO MR. SACHIN R. WHICH ol ittt e il 5 {after Exceptional andior Extraordinary items#
Loan Account No: - USFBDELLOAN000005009889  |IS BEING BOUNDED AS UNDER: - 5 | Ineohency Commencement date | 26.04,2024 fAdmitted on 26.04.2024. & detaied 4 Met Profit /{Loss) for the period Ef_trar tax (after 15.75 0.18 (2.57) 644 (11.20)
Loan Amount; Rs. 21,34,186/- BOUNDARIES (AS PER MORTGAGE DOCUMENT) i fespect of personal Guaranior | order uploaded on NGLT webshe on O7.05.2025 SR A A DA Y. —
NPA Date: 03/04/2024 NORTH: AGRICULTURAL LAND OF BRHAMPAL; f | Estimated Defe of Ciosre of | 23102004 S | Total Comprehensive Income for the period 15.75 0.18 (2.57) 6.44 (11.20)
Demand Notice Date: 19/04/2024 (Sent on . . ’ Iresahency Resokition Process [Comprising Prafil /{Loss) for the period (@fler
22/04/2024) SOUTH: 33 FEET WIDE ROAD; T T rer ol T Warah Gk tax} and Other Comprehensive Income{after tax))
i : EAST: PLOT OF JAGAT; T ot st boll Rl - by i : -
Demand Notice Amount: Rs. 17,08,826.17p (as on ) the ResolLtion Paolesgional BALPADDLIPFIASZ 2081912280 G Faid up Equity Share Capital, Equity shares of G470 64,70 &4, 70 64,70 64,70
15/04/2024) and interest & other charges \WEST: PLOT OF DR.RAJU; B | Address and eerai of the | G37 2nd Floar SECTOR-3, NOIDA 204300 Face valus Rs. 10i-sach)
I case of fallure to Tepay the aforesaid dues Withina period of B0 (Sixty) days, the undersighed shall'be constrained to enforce the Resseb tior) Professsion ke b srarilsharriapgl] Srai com T Reserves (excluding Revaluation Reserve) - - - (207.78) (207.78)
above Secured Assets under the provisions of the Act. Please note that as per section 13(13) of the Act, you are restrained from L] T COrTesSponienos as shown in the Audiled Balance Sheat ol the
dealing with or transferring any of the secured assets referred to herewith, whether by way of sale, lease or otherwise. Any o, | Adcress ared el of the | 331 Gangs Shopping Compies || Sector 22 hoxda previous year
contravention of this provision is an offence and punishable under the Act. - Jutior Professional Rige v .
The copy of demand notice is available with the undersigned and the Borrower(s) may, if they so desire, can collect the same from the Eﬁtl':q,m:wﬂ el Epgreed ﬂﬁﬂn‘.&]ﬂmﬂmn & Eamnings Per Share (of Rs. 10/-each)
undersigned on any working day during normal office hours. o | L=t date or submisson of e | 30052024 1) Basic ; 243 0.03 (.40 1.00 {1.73)
I P s AR Date 097097202 | claim _ 2) Diluted: 243 0.03 (.40 1.00 {1.73)
11, | Relevant forms and details of a) Wb Link for downlaading claim fome: 1. The above is an extract of the detailed format of Audited Financial Results for the Quarter and Year ended on March 31,
authorized representaina ana wwwwiibbal govin,‘downioadone, Himil 2024 filed with the Stock Exchange(s) under Regulation 33 of the SEBI (Listing Obligations and Disclosure
Evedabie at | ib) Comespondence Emal Id: Requirements} Requlations, 2015,
_ : snktanagidenalom 2. The full format of the Audited Financial Results is available on the websites of the Stock Exchangels) viz
I ULELNYADITYA BIRLA FINANCE LIMITED Cormencamant o INaohency fesohiion podess agawisl MR SUNKL SHARMA, rersorat | | v Deelndia.com and the same is sleo auallable on the website of the Company viz wrw.ighstreetlatex i,
: ] T . I INE0lency Tasidulx Pl BgE 5 , PETSOT ] ]
Registered Office : Indian Rayon Compound, Veraval, Gujarat-362 266. guarantor in Mys BENLON INDIA LIMITED on 25,04 2024, (uploaded an NCLT website or The above resulls were reviewsd by the Audit Committea and weare thareafter approved by the Board of Directors of
‘1 CA P ITA L Corporate Office : 10" Floor, R Teck Park, Nirlon Complex, Near Hub Mall 07.05.2024) g EamTnRny Sl Vil Tesneciie Meelings: el on o, 050z,
|_ o NVESTIG . FINAME NG  ROVIE e P ; il & P, ; The Craditars of Mr. Sunll Sharma are hereby called upon to submit thedr claims with proof on 3. The Above extracts has been prepared in accordance with the Companies (Indian Accounting Standards ) Rules,
il - 0Tega0n (East) Mumbai-400 0835, Maharashtra. or before 20,05 2024 to the resolutlon professionat a1 the sddress mentionad against entry 2015 (Ind AS), prescribed under section 133 of the
DEMAND NOTICE RS 4. g-Exceptional and/or Extracrdinary lbems adjusted in the Statement of Profit and Loss in accordance with Ind-AS

e proot of clalres 3 10 e submitted Dy way of Pollowing specinied tarm as per Regulation 1)

UNDER SEC 1312] OF THE SECURITISATION AMD RECOMSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY af tha [Inssvency Reaolution Praocess far persanal puarantor to corporete Dabtor] Fegulation Rules/AS Rules, whicheveris apn-iil:able H!.I' the Ordar of the Boaard
“ - " 2018. For High Street Filatex Limited
INTEREST ACT, 2002 (“THE ACT™) READ WITH RULE 3 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 [“THE RULES™) : : = L i 3 G Ssniiey oring !
The undersignéd being the Autharized offices of Aditya Birla Finance Limited (ABFL) under the Act and In exercise of powers conterred under E,?;,,r:ﬁﬂ;orrﬁﬂiﬁ? T N A E [ N RONNC MAGNIC A TITOE colufen e Fosit Sd/- Bhagwan Singh
Saction 13{12) of the Act read with the Rule 3, issuad Demand Notica(s) undar Section 13(2) of the Act, caling upan tha following barrowar(s) Submission of false or miskeading proafs of claim shall attract penatties, Dated : May 08, 2024 Whole-time Director
to repay the amount mentloned in 1he respective nofices) within &0 days from the date of receipt of the said notice. The undersigned reasonably Diate: 09.05.2024 Manish Gupta Place : Jaipur DIN:02305246
believes that bormawer(s) is / are avaiding the sarvica of the demand nofice(s), therefore the service of notice is being effected by affixatsan and Flace: Noida ot F-::EEE??I Jélgﬂ;a?;cizg;%
publication as per Fules. The contents of demand noticeis) are extracted henen below: ) B8l ARA-LRIL - #2018-19/
In cannection with the shove, Modice is haraby given, once again, o the said Barrower's | Legal Heir(s) / Legal Reprasentative(s) to pay to ABFL, AR G0 B 12232;-?%1&3?5{?—3&?%? = = =
within 60 days from the date of the respective Notice's, the amount indicated herein besow agamst their respective names, together with further alid upto 13.07, In Fc FI rst Ba“k leltEd
imerest as delziled befow fram the respective dates memticned below in calumn (d) &8 the date of payment and / or reaBsation, read with the kan retwhile Canital Firet Limitad ah IDFC Bank Limited and Wk WFC First Bank Linita IDFC FIRST
agreement and other documents ¢ writngs, i any, executed by he sad Borrower's. As secuwity for due repayment of the loan, the following Secured fe 5 B Lapdal Fir . amalgamated w ank Limibed and presently Known 8 irst Ban d) Bank
Assal|s) have been marigaged in ABFL by the said Borrower's respectively, CIN : LE5110TN2014PLCO97T92
= . Registered Office: - KEM Towers, 8th Floor, Hamington Road, Chedpet, Chennai- B00031.
:: Mame and Address of the Borrower(s) BHI;T:E:IA'::: Descriplion al Immovable property Tel . +91 44 4564 4000 | Fax: +91 44 4564 4022
220420204 |All That Peece & Parcel In Respect of AWperty / P FORM A MNotice under Section 13 (2] of the Securitization and Reconstruction of Financial

1. Mr. Anghul Gupta, Represenied Throagh Legal Heir & Having Area Measuring 200 Square Yards i o] PUBLIC ANNOUNCEMENT Assets and Enforcement of Security Interest Act, 2002

. urﬁ: r;::::r" g m“:tr;F:!T;Li::;:“{?maﬁ"ﬂﬂ (Mother) | 04042024 1=.1 niﬂm Eﬂ:?p;i]jﬁﬁﬂ;rﬂ? ;T:_l Ir'q‘limw"feﬁ "T:g [Under Regulatien & of the Insclvency and Bankruptcy Board of India The following borrowers and co-borrowers availed the below mentioned secured loans from IDFC FIRST Bank Limited (erstwhile

ADD. 1 : 320, Ward No 13, Anaj Mandi, Kalayal, Rural 30, Total O/5. DWeS | o) cio eod it Police Station ta Sbop Bank Kalayat (Insolvency Resolution Process for Corporate Persons) Regulations, 2016] Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) The kans of

Kaithal, Haryana-136 117 «Mob. No. - 70128808 [ AmL Al il b Kalyal For The Year EUED-EEE1, FOR THE ATTENTION OF THE CREDITORS OF thg& below-mentioned borrowers and co- borrowers have been secured by the morigage of their respeciive prqperﬁes. As they have

1 |B708180800: <E-mail 10 :- guptanshill ag@pgmail com; ADD. Situated Within The Municipal Limits OF Kalayat Vide Regd PASHCHATYA ENTERTAINMENT PRIVATE LIMITED failed t0 adhere I:q the le_fms an.j conditions of r"-e feslpecm-e loan agreements and had II::-Ef:'urna wragulalr. thair l_::nan were clqss_uﬁad
2 - Anaj Mandi, Kalayat Radway Road, Kalayat, Haryana-1361 Sale Deed Mo. 496/1 Dated 02.06.2021 Entared In The RELEVANT PARTICULARS a5 NPA a5 per the REl guidelines. Ameunts due by them to IDFC FIF-‘.$_T Bank Limited hrslvﬁule_ﬂapltaF First Limited,
17: ADD. 3 : Ward Mo. 13, Anaj Mandi, Kalayal, Rural Office 0F Sub-Registar Kalayat & Mutation Mo. 17163 T - amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) are mentioned as per respective
30 Kaithal, Haryana-136 117, =Mob. No. - B708528050 /| 2076739985 Yypooirvd as Per Deed is Under - +Boundaries +Nerth:|| | |Name of Corporate Debtor  PASHCHATYA ENTERTAINMENT PRIVATE LIMITED notices issuad more particutarly described in the following table and further interest on tha said amounts shall also be applicabla
0457146668, «E-mail 10 - anshulsingh3@gmad.com a2 0n 11042024 19 £t T-Poin, Street; +South : 49 Fi. Property of Oihers;| | | 2 |Date of incomoration of Corparate Debtor | 26th November 2002 and the same will be charged as per confractual ratle with effect from their respective dales.

: ABNK 1474 ' +East : 36 FL Properly Of Others: +West : 37.6 FL 3. |Authority under which Corparate Deblor is | Registrar of Companies, New Delhs . i
e Progerty 01 Others, | [NEITFCOM A | % | pccount | el | b g | 1302 “anauntas P Add
. 22042024 |In respect of commercial proparty [ Shop Mo, 2 4. |Comorate |dentity No. / Limited Liabdity | US218801L 20029 TC117798 No. E;nu Loan E:_::IWHI'E s Nofi [L':Ii&'tﬂ per Section bl
1. Mr. Sanjeey Kumar, 5% Mr. Om Parkash i bearing a part of old MCK Na.1032 “juﬂ-lf New PRID | |Wentification ha. of Corporate Deblor _ _ _ _ 15 CO-DOITOWErs ofice 13 I:E] Naotice
P “r’l- HHE"H n“l‘.l W EJH!EHF H.I-II'I'IHT 04,04 2024 Mo 13[:“-12[,'”11:& Ii‘a".'ll'lg an anaa I'nlElBllelg SBET 5 & | Address af the -'Egis.1!r!|:|-:ﬁil:E'ar|:| Hﬁgtﬁtﬂ"ﬂ'd 'Dfﬁt-“ﬂ‘u 2533. P'Jr||E|L|| Haslh.
ADD. 1 : Dewal, Kathal, Haryana-136 027 sMab. — yards, siuated 'a1 0ld ahad, Mew Sabji Mandi FI;:IB.I:I 0 principal office (# any] of Corporsta Debdor Ol Subzi Mandi, Mew Dethi-110007 1 16RE1R50 L{HAN 1. RAMJEET 25.04.2024| 8 17 752 37 [ALL THAT PIECE AND PARCEL OF LAND
- 9082569387 sE-mail ID - lumarsaniesvbidong| Tl NS OWS o, station Aoad, Kahal wittin the B C. Limit of A0 a1 SR 10-R2 1A Flope RacOr1T-8) AGAINST |  BALDEV MEASURING 106 SO. YARDS, QUT OF KHWAT

= gl cang R cd Kot CoOD: I SOE 1B b Kaihal, (wned vide registered Saie Dead Mo 6721]| | | | Chandiest- 150017 FROPERTY | 5 sunITA BALVIR KHATA NOATMIN, MUST. NO.20, KILA NO. 4(8-
Kaithal,Haryana-135 027, AOD. 3 : 183, Dewal, Kaithal, dated 26.04.2021 antered in the affice of Registrar Kaithal | | | 6. |Insohency commencement date i 07th May 2024 0), SITUATED AT WAKA MALJA JAKOPUR
Haryana-136 027. *Mob. No. i TA04539387 *E-mall ID i | 25q 09 95755 |measured and bounded as under - < Boundarles +MNorth ; Tinpact o -y pomt et leé HSIL: SOHNA DISTRICT GURUGRAM.
SERIKGAIM AR 2/ G a5 on 11.04,2024 | Jairt W Tarsem Etc: + South : Lal Chand, Satish Kurrar. | | | 7. |Estimated date of closure of insolvency | 03rd November 2024 ' N T, GURDGHAY
«LAN : ABNKSTS0000007 43654 +Einet : Foad: +Wesl : Joinl Wal Tareain B || rasolufion process _ o HARYANA-122003 AND BOUNDED AS: EAST.

: e : 56042074 B. |Narme and Regstration number of the | CA Navneet Gupta HOUSE OF LAXMAN, WEST: HOUSE OF HARI
1. Ms. Sunita Chauhan, 0. Balveer Singh ke | nsolvency professional acling as Irderm | Reg. No.: IBBIIPA-O0AP-PO0IG2017-16/10615 NORTH: 12 FT. WIDE GALI
Z. Rakesh Chauhan, 30 Tika Ram & All The Piece & Parced of A House Bearing No. 23291, Resolution Profassianal AFA Valid upto : 06-12-2024 : : '
ADD. 1 : 2320, Jawahar Colony, Fardabad, Haryana-121) 03.10.2023  larea Measuring 75 Sq. Yards. i e. Westem Portion Bui] | |5 e e e e e0a Firet Floor, Sactor 22-B, Chandigarh 160022 e D
001 =Mob, No. :- OBT3318778;  *E-mall W :-| Total Ovs. Dues -0 Plot Bearing No. 05, Area Measuring 150 Sq. Yards, Hxiemnionsl: i faq ke with the- Boand | Breair \aea It :

3 sumitachauhandbd 1 97 S gmail.cam: ADD. 2 : 2329, Jawahar AmL Out (4 Khewat Khala No. 2581, Muslald Mo, 34, Killa Mo. - L ke [ "T;E'S FII:EWFUE E;TT;;E;T diqarh-160022 2 | 4968969 MR o 06.04.2024) 23,01,590.2% ALL THAT PART AND PARCEL OF PROPERTY
Colony, Mear Durga Mandir Faridabad, Haryana-121 001 21/7{0-6), Situated In The Area of Vilage Saran, Tehsil “-:fﬂgﬂ jggr';'mtﬂglﬁmfﬂ’ 5 aa-'--.'rm pctstek Pk ol e i Finance KUMAR HOUSE NO.8E2Z, OUT OF MUSTATIL NOSE,
*Mob. No. :- 8920222268 T 50,97,245.52 |Badkhal, Dist. Faridabad, Haryana. HEEI:Itll:l?ﬁ['- Profassionl e i 5185813 LAP 2. GEETANJALI KILLA NO. 14, LAND AREA 90 S0Q.YDS.
1. M. Ajay Kumar, 51 Me. Ram Chander 23.04.2024 AIITI|31F‘rI:|r.e:l','I:“.’lrr~[.|ri5ingﬂ[F‘sﬂ&iueut'ale.lEE.EIuiIl-:lnF1l:|I 17| Classas of craditors. F any, under clause (b} Mt ﬂ:ﬁlr:ﬂble 3. GEETADEWI ENCLAVE, WIT.  TEHSIL: BALLABGARH,
2 Mirs. Babita Devi, W Ajay Kumar I Mo [Amed ] S vaa iy .50 5. Ml O M e - | af sub-section (54} of sacfion 21, ascertained DISTRICT: FARIDABAD, HARYANA - 121005,
ADD. 1 : 0, Makur Road, Birwi, Saharangur, Uttar Pradesh-247|  09.04.2024 |4 1n East : 73 Faol B Inches; +1n West : 72 Feet B Inchas: || bythe Interim Resokution Professional _ AND BOUNDED AS- EAST OTHER
(01, =Mobile :- 9755835468, =E-mail 1D :- ajaykumr @ | votal 0/, Dees |+ 0 Morth ;25 Feet: +In South : 28 Feet Situated In 13.| Mamas of insohvancy professionals idenfifed) Nod Applicable = ; . -

4 |gmail.com; ADD. 2 - Nakud Foad, Birwi, Birwi, Saharanpur At Khasra No. 358, Village Bidvi, Pargana Sarsawa, Tehsil b0 act as auforisad represertaive of cradiors PROPERTY, WEST. OTHER PROPERTY,
Uttar Pradesh-247 232; ADD. 3 : Vill, Beadwi, Saharangpur, Litar Makue, Distict Saharangur, Utiar Pradesh, <*Bounded as - | | Inaclass {thvee names for each class) _ NORTH: OTHER PROPERTY
Pradesh-247 001, =Mab. No. -- 89540253598 =E-mail 1D :- *99.97 B13.64 +In Easl - House Of Mr. Bijender, -+ In Wes! - Paszage 20 1 (a) EHEE-.-EFH farms and taleb Link; hitpsMibbi gov infhomeaidownlcads SOUTH: ROAD 9" WIDE

iavia wgmai el ik o : ; ') Dalals of authorized representatves | (b} Not spplic

LA ARG e8RS 55 on 18.04.2024 st Wid: 1 North : Passage 10 Fot Wi +1n Sout e el ) et oty You are hereby called upon to pay the amounts 1o IDFC FIRST Bank Limited [erstwhile Capital First Limited, amalgamated

1. J% Collection Through its Propristor Jiender Singh 2% 14,2024 e ——— Mobice is heraby given thal the Nalional Company Law Tribunal, Chandigarh Banch, Chandigarh has with IDFC Bank Limited and presently known as IDFC First Bank Limited) as per the details shown in the above table
L ] u - [l 7 ‘] a . . i = Y 3 [ T o I - ' ]

2. M. Jtendor Singh, i M. Jagdish Singh x Al Tnat Tne One Shop Bearng No. 11-82. O Ground Floor DE ﬁﬁrﬁuﬁmﬂ‘}mﬁé IEH? ngupﬁ?tll:imﬂzrﬂ?ﬁ Resalution Procass agains! PASHCHATYA -.-.mr:. |:nr31rac:l@|:l rate. of mt?rﬁsl 1 '?’e'fp‘:'” from their requnlu-.'aﬂﬂates and -:;Ihgr c?c'51s ::hafgg:: elc. within 60 .ﬂ.flj,rﬁ Tr-::nrp the

3. Mrs. Nisha Singh, W0, Jitender Singh 04.04.2024 | With Roof Rights Built On Land Measuring 107.5, Sg. F. i. date of this publication, failing which the undersigned shall be constrained to initiate proceedings, under Saction 13 (4) and

ADD. 1 : Shop-11, New Lajpat Aai Market, Delhi Chandif e mo e, 10. S0, Mirs, Stuated At Pieasure Garden, (Known As 2:;:‘:3'::r:;sﬂluf'ﬂfr;ﬁHﬁﬁ’:ﬁmnﬂtﬂﬂfﬂmﬂﬁrﬁﬂgﬂaﬁ;ﬂ“{f&:fﬁﬁﬁgmﬁ ‘f,_,m: section 14 of the SARFAESI Act, against the mortgaged properties mentioned hereinabove 1o realize the amount due 1o

5 Chowk, Defii-110 006 ADD. 2 : H. No. A-58, Stest o ik Mew Lajpat Rl Markat), Chandni Chowk, Near Jain Mande @mmrdﬂmm,,;ﬂmem,:,,.ﬁﬂagamm"{.m_13.':,"““. : IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
3, Shiv Vihar Phase-1, Karawal Nagar Delbi-110 D94, Delhi-110 006, Which is < Bounded As Under:- + East : The Fistaricial crscilons dhil sabimit it s will oroot b alaaonss s ot Alfaler oo known as IDFC First Bank Limited). Further you are prohibited under Section 13 (13) of the said Act from transferring the
sMob. Mo. - 9891513198  eE-mail 1D Raoad: + West : Shop Mo. 32: +North - Passage: + South cial crediiors shal submit their ctaims wilh proaf by electroni: means. only TioR
il E‘ll.‘r;rpratapsi'lglllﬂﬂi:‘ﬂ il com T97.68,716.26 | Sh:.'-i:n Mo, 10 ‘i ’ ' may submi claims with proofin person, by post or electronic means, said secured assels aither by way of saleflease or otherwise, sdl-
«LAN : ABFLNDODSBOOD0120643 as o1 20.04.2024 Gk Submission of false or misleading proof of claims shall attract penalties. Sdl. Authorized Officer

26.04.2024 CA Navneet Gupta IDFC FIRST Bank Limited
1. M. Kartik Tyagi, 30 Mr. Girish Tyagi & Dade : 08.05.2024  Interim Resolution Professional for Pashchatya Enteriainment Privale Lirnited e 09.052024 (erstwhile Capital First Limited. amalgamated with
2. Mirs. Neeraj Tyag 04.04.2024  |Flat Mo, F-1, Do First Fioor. Measuring 102,22 Sq Mirs|| | Place: Chandigarh IBBI Rag. No.: IBEIMPA-DO1/IP-PO03ET/2017-18/10619 | Place : QPHIINCR IDFC Bank Limited and presently known as IDFC First Bank Limited)
i ADD. 1 : 0-63, Patel Magar-Z, Ghagiabad, Uttar Pradesh-201 Total O7s. Dues | Sald Fleor™) Buit On Property Bearing Mo. 63, Block-0,
(1. =Mob. Mo. = 9650744855, =E-mal ID := kartik Im._ G. M. P Pate! Nagar Colomy, Secioe-7, Ghaziabad,
tyagil 17 1@gmail. com T Hereinafter Referred To As © Said Property
+LAN : ABNDSTS000000546503 19,200 .
a5 01 25.04.2024 THE <ROTECTING INVESTING FINANCING ADVISING
With further interest, additonal Interest a2 the rate as maore particulary stated In respective Demand Notices dated meroned sbove, incidental BUSINESS
axpenses, cosls, charges et incurred ill the data of paymeant and 1 or realization. H the said Borrowes's shall fail to maka payment io ABFL as DL'AII -Y Ad"ya Birla Hﬂusing FI“E“EE LimItEd
alaresaid, then ABFL shall proceed Pgams.‘._me above Secured Assetis) | Immavable Progerty (ies) under Section 13(4) of the said Act and the L ® Registered Office: Indian Rayon Compound, Veraval, Gujarat 362266
Tﬁgllsr;?:! ;l:ﬁjﬁﬂlzﬁli I;i!||1::l'51|rl'llﬁ'“|? E'I.L:-IIQIF;]F;:SHIE';EL?;HHZ ;';'L:rn:;:nrH-:uTﬂftg:l tﬁzlrwszn;:?ﬁﬁ ;E‘};:ilf:;rg;-n; 3;%:2:2‘34!?;;2 T _‘!f | I I l I l' Branch Office: Aditya Birla Housing Finance Limited No N/17, 1st Floor, Vijaya Building Barakhamba Road New Delhi - 110001
I L I i VE|S) £ 5 | I & | B m :
Propertyias), whather by way of sala, kease or atherwise without the prior written cansang of ABFL. That pleasa nota that this is a final natica under . EXPRESS 1. ABHFL: Authorized Officer Mr. Amandeep Taneja Contact No- ??112‘““5‘4- Mr. Mandeep Luthra Contact No- 385009978, Sankalp Contact No- 6600164373,
Sec. 13(2) of the Securitization & Reconstruction of Financial Assets and Erfarcement of Sacunty Interest Act, 2002 (54 of 2002). Nesdless to say, Chirag Lokhande: 919773736208,
that ABFL shall be within its right to axercise any or all of tha rights referred fo abova against fhe bormower(s) entirely af their risk, rasponsibiBy & 2. Auction Service Provider (ASP): - Mis. Globe Tech Infosystems Private Limited - Mr. Samir Chakravo
costs
S S I SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
E:cﬂe : Egiwglﬁlggr;ﬂamﬂ. Haryana / Saharanpur, Uttar Pradesh / Dehl NCR o 2 ;Lﬂcl‘-m Ised ﬂl!lr:l'!]r E-Auction Sale Notice for Sale of Immovable Asset{s) under the Securitization and Reconstruction of Financial Assets and Enforcement of Sacurity Interest Act, 2002
- 09.05. ADITYA BIRLA FINAMCE LIMITE

it lil A, oo read with provision to rule 8{6) of the Security Interest |Enforcement) Rules, 2002.

Whereas the Authorized Officer of Aditya Bida Housing Finance Limited 'Secured Craditor had taken possession of the following Securad assetls pursuant to notice issued under Sec,
13{2) of Securitzation and Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002 (SARFAESI} for recovery of the secured debts of the secured creditor,
for the dues as mentionad herain balow with further charges and cost theraon fram the following Borrowers and Co. Borrowers, Notice is heraby given fo the public in general and in
paricular 1o the Borrowers and Co. Borrowers that e-auction of the following propery for realization of the debts due to the Aditya Birla Housing Finance Limited will be held on "As is

Wherzis" and "Asis What is" Basis,
AU
SMALL A U SMA I_ I_ F I N A N C E B A N K I. I M I T E D Sr | Name of the Borrowers Description of Properties! Amount as per Reserve Last |Inspection Date of

FINANCE EMD :
BANK I:A SCHEDULED COMMERCIAL Bﬂﬂﬂ} Mo) & Co.Borrowers Secured Assels Dermand Notica Price EMD Date | Date and Time| E-Auction
& SCHEDULED COMMERCIAL BANK Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur - 302001 (CIN:L36911RJ1996PLC011381) 1 | Rajesh Jain , “All that is part and parcel of Flai No, - | Rs.  1.23.20.778.72- | |NR 95,08,063/- INR 9,50,906/- | 28-05-2024| 27-05-2024 | 90.05-2074
e : e - ' A Vi Rupees One Crofe | (Rupees Ninely (Rupees Nine between
APPENDIX IV [SEE RULE 8(1)] POSSESSION NOTICE Archana Jain, | 2201, 22nd Floor, Cloud-9, Vaishal | . (Fupess Moty | (Ripese b
[ {J : J. Tech Computers | Arza Measurement Super Area 2300 | Twenly Five Lacs| Five Lacs Nine Lacs Fifty 11:00 am
Whereas, The undersigned being the Authorized Officer of the AU Small Finance Bank Limited (A Scheduled Commerclal Bank) under the “Securitization and Private Limited. Sq. Ft. at Plot Mo. RC-1/2, Sector-1, | Twenly Thousand | Thousand and Siy | Thousand Nine [y
Reconstruction of Financial Assets and Enforcement of Security Interest [Act, 2002 (54 of 2002)] and in exercise of powers conferred under section 13 (12) read with rule 3 \izhali Ghaziahad. LP Seven Hundred| Theee Only) Hundrad Sic 04:00 pm
of the Security Interest {Enforcement] Rules, 2002 issued demand notice on the date as mentioned below calling upon the borrowers to repay the amount mentioned in ) ' Seventy Eight and ; only) i i
thie said notice within 80 days from the date of receipt of the said notice as per the details given in below table: Seventy Two Paise
% TPy T : ] ) Date of il ge fl
Name of E'_DFFUH"EF. Co B':"”“""_'EF"' 13{2) Notice Date & Amount Description of Mortgaged Property Possession Quly) = 0
MortgagorfGuarantor f Loan Afc No. S Taken 31.08,2022 |
(Afc No.) L9D01060133765222 13-Oct-23 Al that part and parcel of residential/commercial property Land/ Bullding,’ | 04-May-24 2 | Yogesh Chandra, | AN That Piece And Parcal Of Second | Rs. 19,50 851.94/- | INR 1755270/ INR 1,75,527!- 23-05-2&245- 2705-2024 | 20-05-2004
Rajendra Bedu [Borrower), Kuldeep Rs. 743196/- structure and fixtures Property Situated At- Out OFf Khasra No 5032, Vidhya Thapliyal Floor Without Roof Rights Out Of | (Rupees Nineteen Lacs | (Rupees Seventeen | {Rupees One hetween
Easand [Co-Borrovwer) Rs. Seven Lat Forty-Three Thousand Documents Ma 5747, Village Garhl Kalanjari, Tehsil KEhekra Shiv Mandir, PTUE'EFW Mo, 178-a. Land Area Flﬂ}' Thousand Eighf Lacs Fiﬂ'!.' Fiva Lac E-EI'.I'E':'!‘I}'
One Hundred Ninety-5%ix Only as on | Dist- Bagpat, Uttar Pradesh Admeasuring 185 5q.¥ds y i . i = 1100 am
10-Oct-23 Measuring 75 5q. Yds., Falling Under | Hundred Fifty One and | Thousand Twa Five Thousand o
Khasra Mo. 25/17, Situated In The | Ninely Four Paisa Only) | Hundred and Five Hundred 0400 pm
(Afc No.) L3D01060130671599 17-Nov-23 &l that part and parcef of residential/commerdial property Landy Building,” | 04-May-24 Area Of Vilage Razapur Khurd Dalhi, | a5 On 09.08.2023 Seventy Only) and Twerniby '
lasveer Rajwa (Borrower), Bhagawati Rs. 1680061 /- Structure and fixtures Property Situated At- Khasra Mo 166, Village Of State: Delhi. Colomy Kn n.-'-'-sl'dl:-har; T ' E.Ff-.len B
{Co-Borrower), Karmaveer Bhati (Co- Rs. Sinteen Lac Eighty Theusand Sixty- | Badhpura Pargana, Tehsil- Dadri, Dist- Gautam Budh Magar, Uttar Pradesh e, CHOMY FSNGW ¥ i
Borrower) One as on Admeasuring 952.16 5q.¥ds Garden In Block-p, Uttam Magar, New
15-Nov-23 Delhi-110059, With Common
{Afc No.) L9OD1060125954764 12-Feb-24 Al that part and parcel of residentlal/commercial property Land/ Bullding/ | 04-May-24 15‘13""?55'3- Passage And Enirance
Sachin Khari [Borrawer), Smt.Pooja Rs. 1069526, - structure and fixtures Property Situated At Gata No. 1505, Mehalla Heara Leading From Ground Floor To Top
Khari {Co-Borrower) Rs. Ten Lac Sinty-MNine Thousand Five | Colory, Te- Sikandrabad, Dist.. Bulandshahr, Uttar Pradesh - 203205, Floor, With One Small Car Parking Af
Hundred Twenty-5ix Only as on Admeasuring 114 5Q. YRD., Bounded as East - PLOT OF SOMLU, West- Parking Floor And With The
12-Feb-24 KHET RAMIEET AND OTHERS, Morth-PLOT OF OTHER'S, South-Road Proportionale Free Hold Rights OF The
{A/c No.) L9D0106 1124254505 09-Mowv-23 All that part and parce! of residential/commercial property Land/ Building, | 04-May-24 Land Undemeath. And Bounded As:
Baby Mishra (Borrower], Satyendra Rs. 156528/- Structure and fixtures Froperty Sibutaed At- Khasra Mo 643, Third Floar, East Others Plot
Kurmnar [Co-Borrower) Rs. Ome Lac Fifty-Six Thousand Five | Khewat Khatuni Mo 22 29 Indra Park Palam Colony, Bearing Mo Rz 19 E In Wa 1 Ofhars Plot
Hundred Twenty-Eight Only as on Gali Mo 9, Masirpur, New Dalhi, Delhi admeasuring 57 5q.¥ds LA
07-Nov-23 North; Others Plot
The borrower having failed to repay the amount, therefore notice is heraby given to the borrower and the public in general that the undersigned has taken possession of the South: Road 20 Ft i
property described herein above mentioned table in exercise of powers conferred on him/her under section 13{4) of the said (Act-2002) read with Rule 8 of the said rule on the = ” _ ; : T : : T = :
date mentioned in the above table. “The borrower’s attention is Invited to provisions of sub section (8} of section 13 of the Act, in respect of time available, to redeem the For detailed IIErms anld D:""'d"":'r‘? of the sale, 3 please n}.f:ar o the [k Plfﬂa'ﬂEd i Aditya E'"Ial Housing Finance LimitediSecured Credilor's websile ie
secured assets” The borrower in particular and the public in general is hereby cavtioned not to deal with the property and any dealings with the property will be subject to hitps:ifhomefinance.adityabirlacapital.com/properties-for-auction-under-sarfaesi-act or https://BestAuctionDeal . com
the charge of the AL Small Finance Bank Limited (& Scheduled Cornmercial Bank) for the amount and inferest thereon mentioned in the above table. al Diate: 09-05-2024 Authorized Officer,
Place: DELHI Date: 08-May-2024 Authorized Offlcer AU Small Finance Bank Limited Place:- DELHI Aditya Birla Housing Finance Limited

financi“. Ep. An

. Chandigarh
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Registered Office: Basant Lok, Vasant Vihar ,New Delhi- SEENPoS S Pes = (Under section 102 gfrhnfﬁlggigﬂ!ggggﬁmn 7 of the (Insolvency H I G H S T H E E T F I I_ A T E x I_ T D

nas 1100&;;30}223?;93?:;:; Sze?é;umum‘;e_ X[')%Vgggga” U/s. 13 (2) Resolution Process for Personal guarantors to Corporate Deblor) Regulations, 2019 REGD. OFFICE: B-17, IIND FLOOR, 22 GODAM INDUSTRIAL AREA, JAIPUR-302006 (RAJASTHAN}
: , , ’ C o - , | — - FOR THE ATTENTION OF THE CREDITORS OF Tel Mo 0144-2214074, 4025431 Web Site: www.highstreetiilatex.in E-mail: highstreet filatexi@gmail.com
ENFORCEMENT OF SECURITY INTEREST ACT, 2002 (“the Act”) AND THE SECURITY INTEREST (ENFORCEMENT) RULES, BUNE. SHARMA PERACHAR RELIEMNFHHE 1 BERLE DU UIHED CIN: L18101RJ1994PLC00838E
%?102 (“éhe Ruleg’t’)) g the Authorized Offcerof Unity SmallFinance Bank Limited (Bank’) under the Actand coof RELEVANT PARTICULARS EXTRACTS OF THE AUDITED STANDALONE FINANCIAL RESULTS
e undersigned being the Authorized Officer of Unity Small Finance Bank Limited (“Bank”) under the Act and in exercise of powers - = B ; ,
conferred under Section 13 (12) of the Act read with the Rule 3, issued Demand Notice (s) under Section 13(2) of the Act, calling upon = Do (R el WOl i PG o FOR THE QUARTER AND YEAR ENDED MARCH 31, 2024 {Rs.in Lac)]
the following Borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt of the said 2. | Marme of Corporate: Debitor for BENLOMN INOWA LTD Quarter Ended Yoar Endad
notice. As some of the notice(s) are not served as per postal remarks, hence said notice(s) are being served upon the Borrower(s) by which Guarsrmes wasg ghen by 5. Particulars 31.03.2024 | 31-12-2023 | 31-03-2023 | 31.03.2024 | 31.03.2023
way of alternative mode of service i.e. through publication in News Papers. | persaral Guaranio. | — B . L 3 .
- . : SecuredAsset . 3 | Detais of orer admiting the Hin bl NCLT- Mesw Delni Bench admited the nsclvency L , {Audited) ':u"_""'_:"te":' (Audhed) | (Audited) | (Audited)
°-:W toanAccount Betaits IECUTCUASSELS I apyication Resolitian Process against My, Suni Shama, e 1 Total Income from operatons 121.10 24,549 008 145 69 008
—BorrowersName———————————————————— : Persoial Guaranior of Berdon ida Livited vide order 2 Met Profit/iLoss) for the period {befors Tax, 15.75 0.18 (257 644 {(11.20)
;) iAﬁ:': R(BgR';vi'i'; R{" MORTGAGOR) MU NO. 10, KILL NO. 15 (8-0), TOTAL AREA 635 SQUARE denedl 261h Aprl 2034 in CP Exceptional andior Extraordinary items#)
3; Ri JEND(;S[') (%O_SORR(;WER) YARDS, WAKA MAUJA PHULWARI, TALUKA PALWAL, — (ERET 2 M 00 I SE06, 2021 3 Met Profit ! {Loss) for the period before tax 15.75 0.18 {2.57) 6.44 {11.20)
Sanction Date: 23/05/2022 HARYANA OWNED BY /BELONGING TO MR. SACHIN R. WHICH e T R i‘;:ﬁ& D;ﬁ Nagar Ezest Punjabi Bagh {afler Exceptional andior Extraordinary itlems#
Loan Account No: - USFBDELLOAN000005009889 | IS BEING BOUNDED AS UNDER: - = | Ireohveny Commencement date | 26.00,2004 (Admitted on 25.04.2030 & detaied 4 et Profit /(L o fﬂIrE the pesiod after Lax (afler 15.15 018 (2.57) 6.44 (11.20)
Loan Amount: Rs. 21,34,186/- BOUNDARIES (AS PER MORTGAGE DOCUMENT) | i reset of pevscrial Guarantor | artdar Uploded on NCLT welisks on 07052025 ___| Excepitiongl and/or Exraondinary k) STV SPUUNIEES NS I T—
NPA Date: 03_/04/2024 NORTH: AGRICULTURAL LAND OF BRHAMPAL: & | Estimated Date of Closure of 53102004 =] Todal Cnﬁ'prehpnqwe Income for the pe-nm:l 15.75 0148 [2.57) 644 |:'i'1 EI'_"]
Demand Notice Date: 19/04/2024 (Sent on SOUTH: 33 FEETWIDE ROAD: Iresghaency Resohdion Procass [Comprising Profit /{Loss) for the period {after
22/04/2024) : ’ - I Ngn_ﬂ':_n’l_.l I'IZII_i:'.EI'.ETI.i':I'I i baaE | i e tax} and Other Comprahensive Incoma[after )
Demand Notice Amount: Rs. 17,08,826.17p (ason | EAST.PLOT OF JAGAT; i Fech dion Pt EB1PA-D0L, PPO1452/ 2018 10/ 12280 B Paid up Equily Share Capital, Equity shares of 64,70 64,70 64,70 64,70 §4.70
15/04/2024) and interest & other charges WEST: PLOT OF DR.RAJU; g5 | Address ard email of the [ 3-37 2nd Floor SECTOR-2, MNOIDS 201301 Face value Rg, 10M-each)
' paytr resatd ' rSigned ' 5 Resoiution Frofessonal 1o be surishamapeld Semal.com 7 Reserves {excluding Revaluation Ressrve) - - - (207.78) (207.78)
above Secured Assets under the provrsrons of the Act. Please note that as per section 13(13) of the Act, you are restrained from usad for comaspondance as shown in the Audited Balance Sheet of the
dealing with or transferring any of the secured assets referred to herewith, whether by way of sale, lease or otherwise. Any g | &ddress and esmall of tha 3y Ganga Shopping Complex || Sector 25 Noda PrEvious year
contravention of this provision is an offence and punishable under the Act. Resabution Professional Bepistered | 201301 = =W T
The copy of demand notice is available with the undersigned and the Borrower(s) may, if they so desire, can collect the same from the ) onehagse i Earmings Per Share (of Rs. 10/-each)

with the Board mansegu pial@amalloom

undersigned on any working day during normal office hours. . . . . N 10, | Last dats for submission of the .05, 2004 1) Basic | 243 0.03 (0.4 1.00 {1.73)
) . - ) | | claim ) | _ 27 Deluted 243 0.03 (0.40) 1.00 {1.73)
20| Pesleraean, FIYEC Sk CERTA Y e e i 1. The above is an extract of the detailed format of Audited Financial Results for the Quarter and Year ended on March 31,
B PO B R e weann I DL g i/ dosricadronTe. ml 2024 filed with the Stock Exchange(s) under Regulation 33 of the SEBI (Listing Obligations and Disclasure
Eneathe oL Ab) '::'h‘E“““"“‘ ETE;' e Requirements) Regulations, 2015
7 " - = m'l?*@ﬂﬂ}i@ﬂf_?ﬁﬂ 2. Tha full farmat of the Audited Financial Resulls is available on the wabsites of the Stock Exchangels) viz
- : TY otice 5 hareby givan thal the National Lompany Law Inbunal has groered the www.bseindia.com and the same is also available on the website of the Company viz www.highstreetfilatex.in.
" ADITYA EIHLA H&pﬁ’!e red #;.EEIF”&T{& F?Elﬁ#rﬂgﬂcuﬂEd If:!rﬂr_—!lTSEautal-BﬁE 966 ':":mT"""':’l:T'Em of Insolvency ressiution b “EEHEL "_m EUH!L 5H.:|‘El|!rﬁ. !:'E'G':"""” The ahove results were reviewed by the Audit Committes and wera thereafter approved by the Board of Directors of
i Y CA P ITA L &l I L Sy B : A W ENEMLONC I LI ot SBAS-2024: gl owtiid in NELT. sistite-o the Company at their raspective meetings held on 08.05 2024,
o w Corporate Office : 10" Floor, R Teck Park, Nirlon Complex, Near Hub Mall, 07.05.2024) _ ; : : ; :
e e i The: Creditars aof Mr. Swnll Sharma are bereby called upon B0 sebmit their claims with procf on 3. The Above extracts has been prepared in accordance with the Companies (Indian Accounting Standards ) Rules,
L N il i oregann (East) Mumbal-400 063, Maharashtra. |r':|r h;r-:_lrr"_. 0,065, 2024 o the resalution professional al the sddress mentioned against entry 2015 {Ind AS), prescribed under section 133 of the
DEMAHD HUTIEE Thee prood of claims & (o e submilted by way of following Specified Tarrm as per Regulation T{1) 4, #Excepbonal andior E:tra::rdlna:':.r items-adjust=d in the Stalement of Prafit and Loss in accordance with Ind-AS
UMDER SEC 1312] OF THE SECURITISATION AMD RECOMSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY afl the rlllﬁ-tll'-'ﬂrll.'_" Rageslulion Pracess Tor |'IHIRIJI"IH| EuAranton 10 Ccorporale Diglliae] Rﬂgl]lﬂlil’.ll'\l RUIE‘S IAS HU!EI'-E. whichever s app\dﬂablc By [h-E ':I"IJIEI' I}f 1hE‘ E{Iard
@ ' i - #018. For High Street Filatex Limited
INTEREST ACT, 2002 (“THE ACT™) READ WITH RULE 3 OF THE SECURITY INTEREST [ENFORCEMENT) RULES, 2002 (“THE RULES"™) T - - ) ; Eufes 4 T S ar '
The undersigned baing the Autharized officer of Aditya Birla Finance Limiled (ABFL) under the Act and in axarcise of powears corferrad under 4 Elljgg,gﬂﬁgalﬂ.}:zrfﬁnﬂm'alElﬁ' Lo F R iroiks Micans oF inFouE oo urte, Spec e Sdi- Ehi‘_ﬂ‘““_smﬂh
Section 13(12) of the Act read with the Rule 3. issued Demand Notice(s) under Section 13(2) of the Act, caling upon the following borrower(s) | | Sutenission of faise ar misleading praofs of claim shall Sttract penalties. Dated : May 08, 2024 Whole-time Director
ba rapay the amount mandicned m 1ha respective nofice{s) within B0 days from tha date of receipt of 1ha said nofice. The undersigned reasanably Diate: 09.05.2024 Manish Gupta Place : Jaipur DIN:02305246
belleves that bosrawer(s) is / are avolding the service of the demand notice(s), therefone the service of notice |5 being effected by affixation and Flace: Noida . . PO it POl Tl LT
puhlication a5 per Rules. The camlents of damand naticals)] ara extractad herein below: e 'H*j'-""1'""[5"-14__"'|_Fjr§'1—:1§23f JL:*IFiH-' 1f:'-ﬁr-]
In conneciion with the above, Motice |s hereby given, once agamn, to the said Borrower's [/ Legal Heinls) / Legal Representativeds) to pay to ABFL, i b b bt b :;_h ,;aﬁj ipfu"if,jfﬁ " ==
within 60 days fram the date of tha respective Natice's, the amount indicated herein befow agamst iheir respective names, tagathar with furiher e ID Fc FI l‘st Bank L“‘“Ited
interest as detaled below from the respective dates mentloned below in column (o)t the date of payment and  of reakation. read with the Joan i e L e i T PR IDFC FIRST
agreamend and other docismants | writings, if any, axecubad by 1ha szid Barrowar's, As secuity for due rapayment af tha Ioan, tha following Seured e : llé Liapsial rir » amnaigamated W ank Limited and preseely known as wst Bank Limizd) Bank
Assets) have been moripaged fo ABFL by the sald Borrower’s espectively. CIN : L65110TN2014PLC03T792
= r——— Registered Office: - KRM Towers, 8th Floor, Harrington Road, Chetpet, Chennal- 600031,
o Mame and Address of the B.rmeﬂ}gi |].I|'Bm; HPA [IHEE nmrl-pﬁ-uﬂ ol Immaovable m"ﬂ" Tel ; +31 44 4564 4000 Fax; +91 44 4564 4022
22042084 ANl That Peece & Parcel In Respect of A Properly | FORM A Notice under Section 13 (2] of the Securitization and Reconstruction of Financial
1. Mr. Anshul Erilli.ﬁﬂﬁ*ﬁﬂf'-‘-ﬂlil Throagh Legal Heir & Having Area Measuring 200 Square Yards (°d PUBLIC ANNOUNCEMENT Assets and Enforcement of Security Interest Act, 2002
404 .20 ' ing 661/297900 Share k - : . : : : . 2o .
2 Hrsslj r;::::t m _:!T;Liuzﬁmaﬁuw i el 1-1.52-[]119#; iﬂfmﬁﬁ ih? Hh':fw;rﬂ: ES tﬁmh;um Mo [Under Reg ulabion & of the Insolvency and Bankruplcy Eﬂdl'dlﬂﬂﬂdw The: following borrowers and co-bormowers availed the below menfioned secured loans from IDFC FIRST Bank Limited (erstwhile
ADD. 1 : 320, Ward No 13, Anai Mandi, Kalayat, Fural 30,| TOta10S. Dues | e berd A Palice Station 1o Sbap Bank ket (Insolvency Resolution Pracess for Corparate Persons) Regulations, 2016] Capital First Limited, amalgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) The loans of
kaithal, Haryana-136 117 sMab. Ne. :- 8708128808 | Amt. Vide Jamabandi of Kalayat For The Year 2020-2021, FOR THE ATTENTION OF THE CREDITORS OF the below-mentioned borrowers and co- barrowers have bean secured by the: marigage of their respective properties. As thay h.ffw
1 [£708180800; =E-mail I0 ;- guptanshul ag@gmail.com; ADD. Situatec Within The Municipal Limits Of Kalayat Vide Rega. PASHCHATYA ENTERTAINMENT PRIVATE LIMITED failed to adhere to the lsrms and condifions of the respective loan agreements and had become imegular, their loan were classified
2 = Anaj Mandi, Kalayat Radway Road, Kalayat, Haryana-1361 Sale Deed Mo, 496/1 Dated 02.06.2021 Entered In The RELEVANT PARTICULARS as NPA as per the RBI guidelines. Amounts due by them to IDFC FIRST Bank Limited (erstwhile Capital First Limited,
17: ADD. 3 : Ward Mo, 13, Anaj Mandi, Kalayat, Rural Oftice Of Sub-Registar Kalayal & Mulation Moo 17163 W Ty e aralgamated with IDFC Bank Limited and presently known as IDFC First Bank Limited) are mantionad as per respactive
30 Kaltnal, Haryana-136 117. Mob. No. - 6708628080 /| 20-T0-738.85 Yyteocied As Per Dead is Under - <+Boundaries +North ;|| [/ Tore OF LOTPOTETE HEDT0T PASHCHATYA ENTERTAINMENT PRIVATE LIMITED notices issued more particularly described in the following table and further inlerest on the said amounts shall also be applicable
G467 146688, =E-mail ID :- anshulsingha@gmat com a5 00 V042028 o 1y Tpoing, Street: +South : 48 FL Progerty of Others: 2. | Dale of incorparalion of Corparate Debtor | 26th November 2002 and the same will be charged a3 per contractual rate with effect from their respective dates.
¥ ; - + © 3E Bt verty OF Dthers: +West - 376 F 1. |Authority under which Corporale Deblor is *?E-::lrstrar-:-f Companies, Mew Delhi | I
LA AHRST SIONRRIT LT P”f;;t|. 01 Dumr:"ﬂl‘ by 1 S W -2 noorporefad | ragistered S Loan Type of Mame of Section {?aunl"s;::?:;!;
: ' |Comarats Ientty No_| Limited Liabiliy | US2198DL2002PTC 117798 Bestum maeea g | A EIORRIY Ad0nas
s an ni..:.n-'l_-l In respect I}'l COmmercial  proper ] Ehﬂ H':l E.-I . ...l:|"|:r:|ra Canaly Mo mited Lia Iy - LA L HD. Luan pu' SE-E'HEH
1. Mr. Suajoor Knmat, Sio. M. O Parkach U8 |bearing a part of ol MOK No 1032, 1033/17 New FRIG|| | (enificalon No. of Corporate Debior | Lo cothrowey |NotceDotel s yarice
2. Mrs. Reena Devl, Wo Sanjeev Kumar G4042024 Mo, 10C1611 having an area measuring 26,67 sq| | | 5 /A0Sressof e registered offceand | Registered Office: 2533, Punjabi Basi
ADD. 1 : Dawal Kailhal, Haryana-136 027. =Mabh, yards, stuatsd a1 Old abadi, Naw Sabji Mandi Road to principal office (¥ any) of Corporate Debtor | Old Subz| Mandi, New Delha-110007 1| 1gas1859 LOAN 1. RANJEET 25.04.2024| 812 252.a7)- |ALL THAT PIECE AND PARCEL OF LAND
- 9992569387 sE-mal 1D - lumarsanjesvE1390@ TmIE.T-':r._I]uE: Railway Station Road, Kaithal within the M. C. Limit of |Also 5 SEGW—;E. 1st Floor. Sector 17-B, AGAINST | BALDEV MEASURING 106 S0, YARDS, OUT OF KHWAT
2 |grail.com; ADD. 2 : Kaboofar Chowk, Near Sby Mandi Kathal, Owned wide registersd Sale Dead No. 6721 | At 10001 PROPERTY | 2 SUNITA BALVIR KHATA NOATMIN, MUST. NO.20, KILA NO. 4{8-
Ralthal Haryana-136 (27, ADD. 3 : 183, Dewsl Kaithal, dated 26.04.2021 entered in the affice of Registrar Kaithal . | Insobwancy commancemenl date in 07th May 2024 0). SITUATED AT WAKA MALA JAKOPUR
Haryana-136 027, =Mob. No. :- 7404539387 =E-mail 1D :-| g5g 0109750 [measured and hounded as under - < Boundariss +North:| | | |"5Pect of Corparate Deblor _ Telsl: SOMNA. DISTRICT GURUGRAM
sanjeevkumardia@ gmail.com as on 11.04.2024 | Joirt Wall Tarsam Eic: + Sowth : Lal Chand, Satish Kumar: 7. | Eslimaled date of closure of insalvency | 03rd November 2024 ‘:" E ' :
+LAN : ABNESTS000000743854 +Eazt: Road: +West = Joit Wal Tarsen Eic. | neesolution prockss _ HARYAMA-122003 AND BOUNDED AS: EAST
— - 76.04.2024 B, | Kame and Registrafion number of the CA Navneet Gupta HOUSE OF LAXMAN, WEST: HOUSE OF HARI
; :‘:ﬂ:;:gﬂ m'l-ﬂl.lh?'l, :;: ']!:Eﬂl'ﬂ.’-ﬂ Singh ' E e - . s : n5olvency ill':]l‘!jﬂ:!:!l‘l'lﬂ-l acting as Imeren | Reg. No.: IEE||'|F'.“|;:':|1|'|F'-F|:|:GE1.IE|:|".T-1E-."|-.'."E1B NORTH: 12 FT. WIDE GALI,
) hiauhan, Zo. Tika Ram All The Piece & Parcel of & House Bearing Na. 23251, Resplution Profassiona AFA Valld upto : 06-12-2024 SOUTH: OTHER PROPERTY
ADD. 1 : 2328, Jawahar Coony, Faridabad, Haryana-121| _03.10.2023  lares Measuring 75 S Yards. i & Western Portion Suitt 0. | Address & amail of the mlerim resalilion | # 1588, First Floce, Sector 22-8 Chandigarh-160022 =
0 =Mab. Mo, :- S9BTII1EITE, sE-mail D - On Pl Beanng Moo 05, Area Medsuring 150 Sg. Yads, ’ i i i 4 il h : %
3 | umiitachauhantbd 1379 gmall com: ADD. 2 ; 2325, Jawahar nﬂlmum k04 Hhﬁwﬁlﬂhm ey h'lusmtrqi'ln. ad_qk:illa s | _u'njessmnal.f.s'?]lﬂereﬂ.mmlre baard _:m:ﬂ. TWESF-EE@H?::;EE? e 2 | 4968969 Homa | 1. SUJEET 06.04.2024] 23.51,350.24/4 ALL THAT PART AND PARCEL OF PROPERTY
Colory. Mear Durga Mandir, Faridabad, Haryana-121 DO 21/7{0-6). SHuated In The Area of Village Saran, Tehsil 0 ﬁ;f":s“ If;:r‘;"“fg’utsl:‘;:ﬁ”’ E;-aflcilrm .::'rl-:lhICh ;l'_;L @' I_'na"“é’gr?_l 16002 i Finance KLMAR HOUSE NO.BEZ OUT DOF MUSTATIL NOS,
=Mob. No, ;- 8920222268 SO RS |iadionltiel mkindadHayam sty it ol s 51B5813 LAP | 2 GEETANJALI KILLA NO. 14, LAND AREA 90 SQ.YDS,
L . _ 11| Lastdats for submession of caims 215t May 2024 DO RAMNIVAS SITUATED AT VAKA GAUNCHI, SANJYA
1. Mir. Ajay Kumar, =0, Mr. Ram Chander 23042024 -"-llThaPh:lue:r;'ﬂ:lrr:prlmngnfﬂesrr:ent-alesﬁ BuiltonPlot 12| Classas of credivars,  any. under clause (b} | Not Applicable 3. GEETA DEVI ENCLAVE, HNIT, TEHSIL: BALLABGARH,
2. Mrs. Babita Devi, Wi Ajay Kumar & Arga 22911 5q. Yards O 161.56 50. Meters < Measuring - of sub-section [BA) of sechon 21, ascerlained DISTRICT FARIDABAD, HARYAMA - 121005,
ADD. 1 : 0, Makur Road, Birwi, Saharangur, Uttar Pradesh-247|  04.04.2024 | 4+in East : 73 Feet & Inches; +In West : 73 Feet & Inchas; | by B bnlerim Resohilion Professisnal | AND BOUNDED AS: EAST OTHER
(. =Mobile :- 3758835468 =E-mail 1D - ajaykumr @ | fore) /s, Dees |* In Morth : 25 Feel +In Soulh @ 28 Feet Siluated In 13.| Mames of insohvency professionals identified| Mot Applicabla : ! :
4 [gmail.com; ADD, 2 : Makud Road, Birei, Birwi, Saharanpur Amt. |Hhasm ka, 358, Village Badvi, Pargana Sarsawa, Tehsil b act gz auton sed nepresentalve of crediors PROPERTY, WEST. OTHER PROPERTY,
Uttar Pradesh-247 232; ADD. 3 : Vill. Beadvi, Saharanpur, Utk Makie Distict Saharangue, Ukar Pradesh. < Bounded as - || inadass|lhea names foreachclass) | _ NORTH: OTHER PROPERTY
Pragdesh-247 001, *Mob, No. - 8954025356 =E-mail ID :-| » a4 g7 g13.64 |+ East: House Of Mr. Bijander: +In Wesl - Passage 20 Y I,E_J El-ﬂl-;iml:!1 I":I'r'||15 Egnﬂd (afweb Link: Attps bt gov nihomaidoanicads EDUTH ROAD 3" WIDE
Ajaykum 1Eﬂ mall.com. Lkl ¥ 23 Ll ' 18 R 10} teils o1 BUihonze I'EF-I'EEE'I'"E'.-':'EE. |:|:|:- it 30 B:abla s T Y - " : =
¢I|_{:.|JI- ;nﬂﬁsmmnu[ﬁagwﬁ as on 15.04.2024 .h;'_f_;u":;ﬂ:_; r:rllézgrfgn.rPass&ge B Feet Vhe: +in Souh are available at 2 You are hereby called upon io pay the amounts to IDFC FIRST Bank Limited {emtwhlle Caq:rl:al First lelled amargama.ted
R G T e T e Bk TR S Nosce is herehy given that the Naticnal Company Law Tribunal, Chandigarh Bench, Chandigarh has with IDFC Bank Limited and presently known as IDFC First Bank Limited) as per the details shown in the above table
> M JHender Hm% M. JE dish Singh 1 il All Thiat The One Shoa Bearing No. 11-82. On Eround Floos orderad the commencemeant of a Corparale Insabency Resalution Process agains! PASHCHATYA with contracted rate of interest thereupon from their respective dates and other costs, charges etc. within 60 days from the
- WL ST S0 W SN Sy ek i, e bhack Eat e ENTERTAINMENT PRIVATE LIMITED an Tth May 2024, . o o (B b Y : o ; .
. Mrs. Nisha Singh, #0. Jitender Singh 04.04.2024  |With Roof Rights Buit On Land Measuring 107.5, Sq. Ft. i, T e e o e Ve — pe— date of this publication, failing which the undersigned shall be constrained to initiate proceedings, under Section 13 (4) and
ADD. 1 : Shop-11, New Lajpat Rai Market, Delhi.Chandi = r P e, 10. 5. Murs., Sduated At Pieasure Garden, {Known As|| | o e i caoF o o bakors 218t Mey 2024 e Inmmaﬁ:ﬂfmﬁ?mﬁgﬂgl gt section 14 of the SARFAESI Act. against the mortgaged properiies mentioned hersinabove to realize the amount due to
e e e I El‘r Lf'%“ﬂ*’g L‘L‘*I’“*;'-C":;”“' 'ﬁ":”: ’lﬁ:'j’ Ja'“:‘g"gr camespandanca address merioned against entry No. 10anly IDFC FIRST Bank Limited (erstwhile Capital First Limited, amalgamated with IDFC Bank Limited and presently
. Ghiv Vihar Phase-1, Kar I - -110 0086, ‘Which i - 3 : : ; . P = . i : ‘ i iy
«Mah. Hna ._35-'- 3351;13;?% aga.E-m:“u i F'ﬂe.lrll' +West .3.1:; r.;i 3?.?:[:':“ 'sPass:g:E' +s:||.ﬂh The Financal creditors shall submit their ciaims with proal by electrenic means only. Al ather crsditors known as IDFC First Bank Limited). Further you are prohibited under Section 13 (13} of the said Act from transferring the
iitenderpratapsingh002 & gmail com TSTELTIEZE | o e 10, S ' ; may submit claims with proofin person, by post or electranic means. said secured assels either by way of saleflease or otherwise, Sdi-
«LAN : ABFLNDDSBODD0 20643 as on 20.04.2024 o Submission of false or misleading prood of clalms shall attract penalties. . Authorized Officar
26,04, 2024 CA Navneet Gupta IDFC FIRST Bank Limited
. Mr. Kartik Tyagl, 51 Me Girish Tyagi & Dade : 0B.05.2024  Intarim Resalution Professional for Pashchatya Enfertainment Private Limitad Llate : (gdPn.2024 {erstwhile Capital First Limited, amalgamated with
2. Mrs. Neeraj Tyagi 04.04.2024  |Fat Mo, F-1, On First Fioor, Measering 10223 Sq. Mrs Place: Chandigarh IBBI Reg. No.: IBEITFA-DI11P-POGT2017-18/10619 Place PELHINCR IDFC Bank Limited and presently known as IDFC First Bank Limited)
§ ADD. 1 : 063, Pated Magar-2, Ghaziabad, Uttar Pracesh-201 Total Os. Dues ("Said Floar™) Buill On Froperty Bearing Mo, 63, Block-D,
001, =Mob. Mo. - 9650744955; =E-mail 10 - karlik m G. M. B Pate! Nagar Colony, Seclor-?, Ghaziabad,
tyvagi 1T 1@ gmall.com. Herainafter Referrad To As * Said Property.
+LAN : ABNDETS 000000546503 + 41,19,366/-
a5 on 25.04.2024 T
Wikh urther inferest, additianal Inferest al the rale a5 mare paricularly slated in raspective Demand Nolicas dated menlicned above, incident2 DIICIn _E . = - - .
ENIENSES, C0S1S, charges etc Incurred il the date of payment and / or realization. if the said Borrowes's shall fail to make payment to ABFL as D A I Y Adlt}i’ﬂ Birla HQUSII'IQ Finance Limited
alarpsaid, then ARBFL shall procand dgains‘ the ahove Secured Asset(s) / Immavable Property (ses) wndar Section 1304) of the said Act and tha Registered Office: Indian Rayon Compound, Veraval, Gujarat 362266
?"ﬁglﬁjIgufrtlﬁﬂuingmltngajlwhill:fssﬁ :']l E;Edlsg:jpfluﬂﬂ:ﬁi:[i Ljrguﬁpz;:l‘;:e:l I;?lﬁlrl:llﬁfl;ejsn;:w;:llf:nafat? |1|r::rzfpfjquszz:?iﬂﬂiﬁ;  Irreipvable Branch Office: Aditya Birla Housing Finance Limitzd No NI17, st Floor, Vijaya Building Barakhamba Road New Delhi - 110001
- - |I ] i i i
Property(ies), whether by way of sale, lease or atherwise without the prior writien consent of ABFL. That please note that this ks a final natice under 1. ABHFL: Authorized Officer Mr. Amandeep Taneja Contact No- E_HHE!EEIE#. Mr. Mandeep Luthra Contact No- 9999009978, Sankalp Contact Mo- BE00164979,
Sac. 13(2] of the Securitization & Reconstruction of Financial Assats and Enforcernent of Secuity Interest Act, 2007 (54 of 2002). Neadless to say, Chirag Lokhande: 919773758208,
that ABFL shall be within its right to exercize any or all of the rights referred io above against the bormowen{s) entirely at their risk, responsibiey & 2. Buction Service Provider (ASP): - Mis. Globe Tech Infosystems Private Limited - Mr, Samir Chakravo
Gosls
S SI SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
Place : f'rlilhﬂl- Faridabad, Haryana  Saharanpur. LMtas Pradesh / Dethi NCR Autharised Officer E-Auction Sale Notice for Sale of Imnmovable Asset{s) under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
Date : 09.05.2024 ADITYA BIRLA FINANCE LIMITED read with provision to rule 8(6) of the Security Interest (Enforcement) Rules, 2002,

Whereas the Authorized Officer of Aditya Birla Housing Finance Limited!Secured Creditor had faken possession of the following Secured assets pursuant fo nobice issued under Sec.
13{2} of Securitzation and Reconstruction of Financial Assats and Enforcement of Securily Interest Act, 2002 (SARFAES) for recavery of the secured debts of the secured creditor,
for the dues as mentioned herein below with further changes and cost thereon from the following Borrowers and Co. Borrowers., Notice is hereby given to the public in general and in
particular to the Borrowars and Co. Borrowers that e-auction of the following property for realization of the dabts due to the Aditya Birla Housing Finance Limited will ba held on "As is

-l AU SMALL FINANCE BANK LIMITED | [siesmsomel o
SMALL Sr | Name of the Borrowers |  Description of Properties/ Amount as pes Reserve Last |Inspection Dt of

FIMNAMCE

EMD

BANK (A SCHEDULED COMMERCIAL BANK) Mo. & Co. Borrowers Secured Assels Demand Notice _ Price EMD Date iﬂEIIE and Time| E-Auction
2 scuecuLeD comvenciac A Regd. Office: 19-A, Dhuleshwar Garden, Ajmer Road, Jaipur - 302001 (CIN:L36911RJ1996PLC011381) 1. | Rajesh Jain, “Allthat is part and parcel of Flat No. - |Rs. 1252077872 | \NR 95.00,063- | INR 9,50, 906/ | 28-05-2024| 27-05-2024 | 20052004
s s e : e » - : ishali | (Rupees Qne Crore | Ry Ninet R Ni between
APP MK IV [§ [ il POSS ON NOTIC Archana Jain, 2201, Z2nd Floor, Cloud-9. Vaishali, | | (Rupees Ninety {Rupees Ning W
APPENDIX IV [SEE RULE 8(1)] POSSESSION NOTICE | J. Tech Computers | Area Measurement Super Area 2300 | Twenty Five Lacs | Five Lacs Nine Lacs Fifty 11:00 am
Whereas, The undersigned being the Authorized Officer of the AU Small Finance Bank Limited (A Scheduled Commercial Bank) under the “Securitization and Private Limited. Sa. FUoat Plat Mo, RC-112. Sector-1, | Twenty Thousand | Thousand and Sixty | Thousand Nine to
Reconstruction of Financial Assets and Enforcement of Security Interest [Act, 2002 (54 of 20021] and in exercise of powers conferred under section 13 [12) read with rule 3 Valshall Chaziabad. LP ' ' Seven Hundred Three O ] Hundrad Si 04:00 pm
of the Security Interest (Enforcement) Rules, 2002 issued dermand notice on the date as mentioned below calling upon the borrowers to repay the amount mentioned in ; Seventy Eight and ' y only) : :

thie said notice within 60 days frorm the date of receipt of the said notice as per the details given in below table: Seventy Two Paise

Name of Borrower/Co-Borrower/ Only) as On

() Ik £ | - £ R Yoy Py m T *
Mortgagor/Guarantor / Loan A/c No. 13{2) Notice Date & Amount Description of Mortgaged Property i i 31 08, EUEE .
(Afe Ne.) L9DD1060133765222 13-0ct-23 All that part and parcel of residentialfcommereial property Land/ Building/ | 04-May-24 2. | Yogesh Chandra, | AN That Piece And Parcel Of Second | Rs.  19,50,851.94/- | INR 17.55270- | INR 1,75,5271- 28-05-2024) 27-05-2024 | 29-05-2024
Rajendra Bedu [Borrower], Kuldeep Rs, 743196/ - Structure and fixtures Property Situated At- Out Of Khasra Mo 502, Vidhya Thapliyal Floor Without Roof Rights Out Of | (Rupees Nineteen Lacs | (Rupees Seventeen | (Rupees One [ betweer
Kasana (Co-Borrower) Rs. Sﬁ:nndﬁlis_ﬂpmriw Tl1inui:and Dr:u:uments Nan-?-‘l?. Village Garhi I{_Ellanjarl, Tehsil Khekra Shiv Mandir, Property Mo. 178-a, Land Area | Fifty Thousand Eight | Lacs Fifty Five Lac Sevenly 11-00 ;m
S J.D"IS::?; st ks Ml Lo S il o sty St Maasuring 75 Sq. Yds., Falling Under | Hundred Fifty One and | Thousand Two Five Thousand e
Afc No.) L9001060130671599 17-Now-23 All that part and parcet of residentialy | property Land/ Building/ | 04-May-24 Khasra No. 2017, Shuatsd In The | Ninely rourPaisa Unfy} | Himdrec and Five Hundred 04:00 pm
£ No. - at part and parcel of residential/commercial property Land/ Buildin ay- fon | o .
lasveer Rajwa [Borrower), Bhagawati Rs. 1680061 - St;u:’rurﬂ and fmﬁur’eﬁ Property Situated At- r.h.'ls:lsr.'lpr'-lﬂllrlﬁﬁ, Village OF Y Area TD'TII"'# Razapur Khurd Delhi, | 28 0n 05.08.2023 Saventy Only) and T"Wnt':'.
(Co-Borrower), Karmaveer Bhati (Ca- Rs. Sixteen Lac Eighty Thousand Sixty- | Badhpura Pargana, Tehsil- Dadel, Dist- Gautam Budh Magar, Uttar Pradesh State: Delhi, Colony Known As Mohan Seven only)
Borrower) One as on Admeasuring 952,16 5q.¥ds Garden In Block-p, Uttam Nagar, New
15-Nov-23 Daelhi-110059, With Common
{Afc No.) L9DD1060125954764 12.Feb-24 All that part and parcel of residentialfcommercial property Land/ Building/' | 04-May-24 Sfaircase, Passage And Enfrance
Sachin Khari {Borrower), Smt. Pooja Rs. 1069526/ - Structure and fixtures Property Situated At Gata Mo. 1505, Mohalla Heera Leading From Ground Floor To Tap
Ehari {Co-Borrower) Rs. Ten Lac Sinty-Nine Thousand Five | Cofony, Te.- Sikandrabad, Dist- Bulandshahr, Uttar Pradesh - 203205, Floor, With One Small Car Parking Af
Hundred Twenty-Six Only as on Admeasuring 114 5. YRD., Bounded as East - PLOT OF S0ONU, West- Parking Floor And With The
12-Feh-24 KHET RAMIEET AND OTHERS, Mosth-PLOT OF OTHER'S, South-Road Proportionate Free Hold Rights O The
{Afc No.J L9DD1061124234505 09-Nov-23 &l that part and parce! of residential/commercial property Lang/ Building) | 04-May-24 Land Undermeath. fnd Boundad As:
Baby Mishra [Borrower], Satyendra Rs. 156528/- structure and fixtures Property Situtacd &t- Khasra Mo 643, Third Flooar, East: Others Plat
Kurmar [Co-Barrower) Rs. Ome Lac Fifty-5ik Thausand Five Khewat Khatuni Mo 22 29, Indra Park Palam Colomy, Bearing No Rz 19 E In Wesl: Cihers Plod
Hundred Twenty-Eight Only as on zali Mo 3, Masirpur, New Delhi. Delhi Admeasuring 57 5q.¥ds ; :
07-Nov-23 MNorth: Others Plot
The borio - . - . South: Road 20 Ft
he Borrower having failed to repay the amount, therefore notice s hereby given to the borroswser and the public in gemseral that the undersigned has taken possession of the
property described herein above mentionad table in exercise of powers conferred on himyher under section 13{4} of the said [Act-2002} read with Rule 8 of the said rule on the I > : : A
fizte mentioned In the abave table, “The borrawer's attentior! & Invited 10 provisions c:-fIJ sub section (B) of wliziln:m 13 of :hng Act, in r«le.'-r-t-ct of time available, to redeern the For defailed terms and condilions of the sale, please refer to the link provided in Aditya Bia Housing Finance LimitediSecured Creditor's websis ie.
securad assets.” The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be subject to hitps://homefinance.adityabirlacapital.com/properties-for-auction-under-sarfaesi-act or https://BestAuctionDeal.com
the charge of the AU Small Finance Bank Limited (A Scheduled Commaercial Bank) for the amount and interest therean mentioned in the above table, R Date; 09-05-2024 Authorized Officer,
Place: DELHI Date: 08-May-2024 Authorised Officer AU Small Finance Bank Limited Place:- DELHI Aditya Birla Housing Finance Limited

New Delhi

financi“. ep. .in
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(Cantinued from previous page..

b) The price per share of our Company based on the secondary sale / acquisition of shares (equity shares)
Except as mentioned betow, there have been no secondary sale / acquisitions of Equity Shares, where the promoters, members of the promoter group or
shareholder{s} having the right to nominate director(s} in the board of directors of the Company are a party to the transaction {excluding gifts), dunng the
18 months preceding the date of this Red Hermring Prospectus. where efther acquisition or sale is equal to or mare than 5% of the fully diluted paid-up share
capital of the Company (calculated based on the pre- issue share capital before such transaction/s and excluding employee stock options granted but not
vested), in a single transaction or multipie transactions combined together aver a span of rolling 30 days.

ar. Dale of Promoter/ Promoter | Number of Equity Shares | Number of Equity
No, | Name of Shareholder | o\ o ction Group/ Director | Subscribed fo/ Acquired |  Shares Sald | >Ubscribed/ Acquired Transierred
3 December 09, | Promoter and Managing 70,000 - Transfer from Ghanshyam Gupta
o e 2022 Director 19,300 - Transter from Ghanshyam Gupta |
e Dacembar 049, Promaoter and Whaole 40,000 - Transfer from Ghanshyam Gupta |
2. | Tejaswini Sabarwal 20122 Time Director 7.00 - Transfer from Ghanshyam Gupta
3. |Vinayak Sabarwal January 01, 2024 Fromaoter Group 212,650 - Transter from Ashok Anand |
Weighted average cost of acquisition (WACA) Secondary izssuances (in ¥ per Equity Share) 22.41 l

*As cerfiffed by Mis. Shyam 5 Gupla & Associates, Charfered Accountants by way of thelr cerfiicate dated February 24, 2024

g) Since there is an aligible transaction of our Company repariad in (a) and (b) above in accordance with paragraph (9)(K)(4)(a) of the SEBI ICDR Regulations, the price
per Equity Share of our Company based on the [ast five primary or secondary transactions in Equity Shares (secondary transactions where the Promoters/Promaoter
Group entities or Shareholders having the right to nominate director on the Board are a party to the transaction) not older than 3 years prior to the date of filing of this
Red Herring Prospectus has not been computed.

d) Weighled average cost of acquisition, Issue Price
Weighted average cost of acquisition of Equity Shares hased on primary/ secondary transaction(s), as disclosed in paragraph above, are set out below

NAMES OF THE SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:

ORIGINAL SIGNATORIES CURRENT PROMOTERS
Name of Promoters Face Value (3} No. of Shares Name of Promolers Face Value (T) Nao. of Shares
| Mr. Anil Kumar Sabarwal 10.00 500 Mr. Anil Kumar Sabarwal 10.00 10,167,250
EMr. Narendra Kumar Pamecha 10.00 200 Ms. Tejaswini Sabarwal 10.00 4,07.000

Details of the main objects of the Company as contained in the Memorandum of Association, see "Hisfory and Corporate Strichure™ on page 171 of the Red Harring
Prospectus. For details of the share capital and capital structure of the Company see "Capifal Stuciure ™ on page 73 of the Hed Haming Prospectus

LISTING: The Equity Shares offered through the Red Herring Prospecius are proposed 10 be isted on the SME Platform of NSE (“NSE EMERGE"). Our Company has recelved
an “m-principle” approval from the NSE far the ksting of the Equity Shares pursuant 10 letter dated May 03, 2024 For the purposes of the Issue, the Designated Stock
Exchange shall be NSE. A signad copy of the Red Harring Prospectus has been dedivered for registration to the ROC on May 8, 2024, and Prospectus shall be delivered
for filing to the RoC in accordance with Section 26(4) of the Companies Act, 2013, For details of the material contracts and documents available for inspaction from the
date of the Red Herring Prospecius up to the Bid' Issue Closing Dale, see “Materia/ Contracts and Documents for inspection” on page 311 of the Red Herring Prospectus.

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA ("SEBI"): Since the Issue is being made in tarms of Chapter IX of the SEBI (ICDR) Regulations,
2018, the Red Herring Prospectus has been filed with SEBI. In terms of the SEBI Regulations, the SEBI shall not issue any observation on the Offer Document. Hence there
i5 no such specific disclaimer clause of SEBI. However, investors may refer to the entire Disclaimer Clause of SEBI beginning on page 207 of the Red Heming Prospectus.

DISCLAIMER CLAUSE OF NSE (THE DESIGNATED STOCK EXCHANGE): “It is to be distinctly understood that the permission given by NSE shoukd not in any way be deemed

or construed that the Offer Docurnent has been cleared or approved by NSE nor dogs it certify the correctness or completeness of any of the contents of the Gfter Document.
The investors are advised to refer to the Offer Document for the full text of the ‘Disclaimer Clause of NSE”,

GENERAL RISK: Investments in aquity and equity-related securities invofve a degree of risk and investors should not invest any funds in this Issue unless they can afford
to take the risk of losing thelr investment Investors are advisad to read the risk factors carefully before taking an invastment decision in this Issue. For taking an imvestman
decision, Investors must rely on their own examination of the Issuer and this 1ssue, including the risks involved. The Equity Shares have not been recommended or approved

Investors should read the abova-manfioned information along with section titted "Cwr Busingss”™, "Risk Factors™ and "Resfaled Financial Stafements ™ beginning on page
127, 30 and 195 respectively mcluding Important profitability and return ratios, as set out in chapter titled “Other Fimancial Information™ on paoe 196 of the Red Herring
Prospecius to have a more informed view.

Our Company in consultation with the BRLM may consider participation by Anchor Investors. The Anchor Investor Biding Date shall be one Warking Day prior to the Bid /
Issue Opening Date in accordance with the SEBI (ICDR) Reguiations, 2018. In case of any revisions in the Price Band, the Bid/ Issee Period wili be extended by at least three
additional Working Days after such revision of the Price Band, subject 1o the Bid/ Issue Period not exceeding 10 Working Days. In cases of force majeure, banking sirike or
simiar circumstances, our Comipany may, for reasons to be recarded in writing, extend the Bid' Issue Pariod for 8 minimum of three Warking Days, subject to the Bid' Issue
Pariod not exceading 10 Working Days. Any ravision in the Price Band and the revised Bid/ Issue Period, if appiicable, will be widely disseminated by nofification to the Stock
Exchange, by issuing a press release, and also by indicating the change on the website of the Book Running Lead Managers and the terminals of the other members of the
syndicata and by intimation to SCSBs, the Sponsor Bank, Registerad Brokers, Collecting Depository Participants and Reqistrar and Shara Transfer Agents

Tha Issue is being made threugh the Book Bullding Process, in terms of Rule 192)(bj(1) of the Securities Contracts (Reguiation) Rules. 1857, as amended (*SCRR™) read
with Regulation 253 of the SEBI ICDR Regulatiens, the issue is being made for atieast 25% of the post issue paid up equity share capital of our company. The issug is baing
made through the book building process wherein not more than 50% of the Neét Issue shall be available for alocation on a proportionate basis to Qualified Institutional Buyers
(*QIBs") (the “0I8 Portion”), provided that our Company in consultation with the BRLMs may allocate up to 60% of the (HE Partion to Anchor Investors on a discretionary
basis {the “Anchor Investor Portion™). One-third of the Anchor Investor Portion shall be reserved for domastic Muteal Funds, subject to valid Bids being received from the
domestic Mutual Funds at or above the Anchor Imiestor Allocation Price. In the event of ender-subscription or non-allocation n the Anchor Investor Portion, the balance
equity shares shall be added to the QIE Category. 5% of the QIB Portion (excluding the Anchor Investor Portion) shall be availatle for allocation on 2 proeportionate basis to
Mutual Funds only, and tha remainder of tha (IB Portion shall be avadabla for alfocation on a proportionate basis to all 1B Bidders (other than Anchor Investors), including
Mutual Fends. subject 1o valid Bids being received at or above the 1ssue Price. However, il the agaregate demand from Mutual Funds is less than 5% of the QIB Portion
(excluding Anchor Investor Portion), the balance Equity Shases availabée for allocation in the Mutual Fund Portion will be added to the remaining QI8 Portion for proportionale
allogation to QIBs. Further, not less than 15% of the Net Issue shall be available for allocation on a proportionate basis fo Non-Institutional Bidders and not less than 35% of
the Net Issue shall be available for aflocation to Retail Individual lnvestors in accordance with the SEBI ICDR Regulations, subject to valid Bids being received from them at
or above the Issee Price, AN potential Bldders (except Anchor Investors) are required o mandatonly utilize the Application Supported by Blocked Amount ("ASBA") process
providing details of their respectiva bank account (including UPI 1D for RIBs using UPI Mechanism), in which the corresponding Bid Amounts will be blocked by the SC5Bs
or the Sponsor Bank, as applicable. Anchor Investors are not permitted o participate in the lssue through the ASBA process. For details, see “Issoe Procedure” on page
228 of the Rad Heming Prospectus.

Bidders / Applicants should note that on the basis of PAN, OP |0 and Client ID as provided in the Bid cum Application Form, the Bidders/Applicants may be deemed to
have authorized the Depositories to provide to the Registrar to the Issue, any requested Demographic Details of the Bidders/Applicants as available on the records of
the depositories. These Demographic Details may be used, among other things, for or unblocking of ASBA Account or lor other correspondence(s) related to an Issue.
Bidders/Applicants are advised to update any changes to their Demographic Detalls as available in the records of the Depository Participant to ensure accuracy of
records. Any delay resulting from failure to update the Demographic Details would be at the Applicants’ sole risk. Bidders /Applicants should ensure that PAN, DP |D
and the Client ID are correclly filled in the Bid cum Application Ferm. The PAN, DP 1D and Client 1D provided in the Bid cum Application Form should match with the
PAN, DP 1D and Client 1D available in the Depository database, otherwise, the Bid cum Application Form is liable to be rejected. Bidders/Applicants should ensure that
the beneficiary account provided in the Bid cum Application Form is active.

CONTENTS OF THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AS REGARDS ITS OBJECTS: For information on the main objects and other objects of our
Company, see "History and Corporate Strucfire™ on page 171 of the Red Herring Prospectus and Clause Il of the Memorandum of Association of our Company. The
Memarandum of Association of our Comipany is a material document for inspection in relation to the Issue, For further details, see the section “Materfal Confracls amd
Doctmments for Inspeclion”™ on page 311 of the Red Herming Prospectus.

LIABILITY OF MEMBERS AS PER MOA: The Liability of the members of the Company is Limited.
AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: The Authorised share capetal of the Company is T 25,00,00,000 divided into 2,50,00,000

Equity Shares of € 10/ each. The-issued, subscribed and paid-up share capital of the Company before the Issue &5 T 11,93, 76.000 divided into 1,19.37.600 Equity Shares
of ¥ 10/ each, For details of the Capital Structure, see "Capital Strucfure™ on the page 73 of the Red Harring Prospactus.
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- ; by the Secarities and Exchange Board of India (*SEBE"), nor does SEBI puarantee the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific attention
Types of Iransactions amﬁﬁwr ﬁﬂ:ﬁﬂ;uﬁl;,%:;ﬂ H?;.] '.ngfn E{ngl;?ja of the Investors s invited 1o “Risk Faclars™ on page 30 of the Red Heming Prospectus.
Weighted average cost of acquisition of primary issuances as per paragraph 7{a) above 30.00 0.32 0.31 BOOK RUNNING LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE
Weighted average cost of acquisition for secondary transactions as per paragraph 7(b) above 22.41 0.24 0.23
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SHRENI

SHARES LTD

SHRENI SHARES LIMITED

{Formerly known as Shreni Shares Privale Limiled)

Mo, 217, Hive 67 lcon, Polsar Gymkhana Road Lokmanya Tilak Nagar Paisar,
Mear Raghuleela Mall, Kandivali West, Mumbai- 400067, Maharashtra, India.
Telephone: 022 - 20897022 | E-mail: shrenishares@gmail.com

Investors Grievance E-mail: info@shreni.in | Website: www.shreni.in
Contact Person: Ms, Tanya Goyal

BIGSHARE SERVICES PRIVATE LIMITED

Office No. 56-2, 6th Floor, Pinnacle Business Park, next to Ahura Centre,
Mahakal Caves Road, Andheri East, Mumbai — 400 043, Maharashira, India
Telephone: 022 - 6263 8200 | E-mail: ipo@bigshareonline.com

Investor Grievance E-mail: investor@bigshareonlineg. com

Website: www.bigshareoniing.com

Contact Person; Mr. Vinayak Morbale
SEBI Registration Number: INROQDR01385

SEBI Registration Number: INMOOOD12759
COMPANY SECRETARY AND COMPLIANCE OFFICER
Mr. Jayesh Jain, Company Secretary & Compliance Officer

nl . | Q‘IIEEt Plot No. 45, Sector Il Pithampur, Dhar - 454775, Madhya Pradesh, India

LABGRATORES LWITER  Telephone: 07292282374 | E-mail: investors@aquestiablid,. com | Website: www.questiabltd.com

Investors can contact the Comphance Officer or the Registrar to the Issue in case of any pre-issue or post- issue related problems, such as non-receipt of
letters of allotment, credit of allotted shares in the respective beneficiary account, efc.

Availability of Red Herring Prospectus: Investors are advised to refer to the Red Hermng Prospectus and the Risk Factors contained therain, before applying in the issee.
Full copy of the Red Herring Prospectus will be availabde at the website of SEBI at www. sebl govin; the website of Stock Exchange al www.nssindia.com, the website of
BRLM at www.shreni.in and website of Company at www.guestiablid.com

Availability of Bid-Cum-Application forms; Bid-Cum-Application forms can be obtained from the Company: Quest Laboratories Limited, Book Running Lead Manager
shreni Shares Limited. Application Forms can aktso be obtained from the Stock Exchange and list of SCSBs available on the website of SEBI at www. sebl.gov.in and website
of Stock Exchange at www.nseindia.com.

Application Supported by Blocked Amount (ASBA): All invesiors in this issue have to compulsorily apply through ASBA. The investors are required to fill the ASEA form
and submit the same to their banks. The SCEB will block the amount in the account a5 per the authorty contained in ASBA form. On allotment, amount will be unblocked
and account will be dehited onfy 1o the extent required fo be paid for akotment of shares. Hence, there will be no need of refund.

For maore details on the Issue pracess and how 1o apply, please refer to the details given in application forms and abridged prospectus and &lso please reler to the chapler
“Issue Procedure” on page 258 ol the Red Herring Prospecius.

BANKER TO THE ISSUE: ICICI Bank Limited

All capitalized terms used harein and not specifically defined shall kave the sama meaning as ascribed to them in the RHP
For Quest Laboratories Limited

Sd/-

Mr. Anil Kumar Sabarwal

Designation: Chairparson & Managing Director
DIN: 00646133

Date: May 08, 2024
Place; Madhya Pradesh

Quest Laboratories Limited is proposing, subject to market conditions and other considarations, public issue of its Equity Shares and has filed tha Red Hemng Prospactus
with the Registrar of Companies, Gwalior, Madhya Pradesh on May 08, 2024, The Red Herring Prospectus is avaitable on the website of the Book Running Lead Manager at
www.shreni.in, the website of the NSE i.a., www.nseindia.com, and websita of cur Company at www.guestizblid.com

Irvestar should note that investrnent in eguity shares invoives a high degree of risk. For details, investors should refer 1o and rely on the Red Herring Prospectus, including
the section titled “Risk Factors” of the Red Herring Prospectus, which has been filed with ROC. The Equity Shares have not been-and will not be registered under the US
Securities Act {“the Securities Act”) or any state securties laws In United States and may nol be issued or sold within the United States or to, or for the account or beneft
of, “U.5, parsons” {as defined in Regulations under the securities Act), except pursuant to an exemption fram, or in & transacton not subject o, the registration requiraments
of the Securities Act of 1933,
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b) The price per share of our Company based on the secondary sale / acquisition of shares (equity shares)
Except as mentionad below, there have been no secondary sale / acquisitions of Equity Sharas, where the promaters, members of the promoter group or
shareholder(s) having the right 10 nominate director(s) In the board of directors of the Company are a party 1o the transaction (excluding gifts), during the
18 months preceding the date of this Red Hernng Prospecius, where either acquisition or sale is equal to or more than 5% of the fully diluted paid-up share
capital of the Company {calculated based on the pre- issue share capital before such transaction’s and exchuding employee stock options granted but not
wasted), in a single transaction or mulfiple transactions combined together over a span of rofing 30 days.

Date of Promaler/ Promaler | Number of Equity Shares | Number ol Equity

g, | Name of Sharehoider [ 29e Group/ Director | Subseribed to/ Acquired |  Shares Sold | Subscribed/ Acquired/ Transferred
1 | Anil Sabarwal December 04, Frum{:-tﬂr_and Managing 70,0400 - _ Transter trom Ghanshyam Gupta
2022 Diractor | 19,300 . . | Transter from thﬂg_h'_.'am upta
; ; Decambar 09, Promaoter and Whole 40,000 Transter from Ghanshyam Gupta
& |Telawii Sabinwal 2022 Time Direclor 7.00 . | Transter lrom Ghanshyam Gupta
3. | Vinayak Sabarwal January 01, 2024 Promoter Group 212,650 - Z Transfer fram Ashok Anand
Weighted average cost of acquisition (WACA) Secondary issuances (in < per Equity Share) , 224

*As certifieg by Mis, Sham 5 Gupla & Associales, Charfered Accouniants by way of their cerlificale dated February 24, 20124

¢} Since there is an eligible transaction of our Company reéported in {4) and (b) above in accordance with paragraph (9)(K)(4)(a) of the SEBI ICOR Reguiations, the price
per Eguity Shara of our Company based on the last five primary or secondary transactions in Equity Shares (secondary fransactions where the Promoters/Promotar
Group entitves or Shareholdars having the right to nominate director on the Board are a party to the transaction) not older than 3 years prior o the date of filing of this
Hed Harring Prospecius has not been computed,

d}] Weighted average cost of acquisition, Issue Price
Waighted average cost of aoquisition of Equity Shares based on primary/ secondary fransaction{s), as disclosed in paragraph above, are set out below:

9 Wg, 2024
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NAMES OF THE SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF THE COMPANY AND THE NUMBER OF EQUITY SHARES SUBSCRIBED BY THEM:

ORIGINAL SIGNATORIES CURRENT PROMOTERS
Name of Promoters Face Value (7) No. of Shares Name of Promolers Face Value () Mo. of Shares
Mr, Anil Kumar Sabarwal 10.00 500 Mr. Anil Kurnar Sabarwal 10.00 10167250
M, Narendra Kurmar Pamecha 10.00 500 Ms. Tejaswini Sabarwal 10.00 4,07 000

Details of the main objects of the Company - a5 coniained in the Memorandum of Associabon, see "History and Covporafe Sfruciyre” on-page 171 of the Bed Herring
Prospectus. For details of the share capital and capital structure of the Company see “Capial Struclure” on page 73 of the Red Herring Prospectus.

LISTING: The Equity Shares offered through the Red Herring Prospectus are proposed to be listed on the SME Platform of NSE (“NSE EMERGE"). Ouwr Comgany has recaived
&n “in-principle” approval from fhe NEE for the listing of the Equity Shares pursuant o lefier dated May 03, 2024, For the purposes of the kssue, the Designated Sfock
Exchange shall be NSE. A signed copy of the Red Herring Prospectus has been delivered for registration 1o the ROC on May 8, 2024, and Prospectus shall be delivered
for filimg to the RoC in accordance with Section 26(4) of the Companies Act, 2013, For detads of the material contracts and documents availabla for inspection from the
date of the Red Hermng Prospecius up 1o the Bid' Issue Closing Date, sea "Materal Confracts and Documents for inspechion” on page 311 of the Red Herring Prospectus

DISCLAIMER CLAUSE OF SECURITIES AND EXCHANGE BOARD OF INDIA (“SEBI™); Since tha Issue ks being made in terms of Chapler 1X of the SEBI (ICOR) Regulations,
2014, the Red Herring Prospecius has bean filed with SEBI, In terms of the SEBI Regulations, the SEBI shall mot issue any observation on the Offer Document. Hence thara
i o such spacific disclaimer clause of SEBI. However, investors may refer 1o the entire Disclaimer Clause of SEBI beginning on page 207 of the Red Herring Prospectus.

DISCLAIMER CLAUSE OF NSE (THE DESIGNATED STOCK EXCHANGE): It is to be distinctly undarstood that the permizsion given by NSE shoubd not in any way be deemed
or construed that the Offer Document has Deen cleared or approved by NSE nor does It cartify the correciness or complatenass of any of the contents of the Offer Docement
The invesiors are advised 1o rafer to the Offer Document for the full text of the 'Disclaimer Clause of NSE™

GENERAL RISK: Investmenis in equity and eguity-related securbes involve a degres of nsk and investors should not invest any funds in this [ssue unless they can afford
to ke the: risk of losng thalr investment, Investors ara advisad to read the risk factors carefully beforg taking an investrment dacision in this 1ssue. For 1aking an invastmanl
decision, imvastors must rely on their own examination of the tssuer and this Issue, incheding tha risks invalved, The Equity Shares have not been recommended or approved
by the Securities and Exchange Board of India (*SEBI™), nor does SEBI guarantes the accuracy or adequacy of the contents of the Red Herring Prospectus. Specific attention

Invastors-should read the above-mentionad information along with section tited “Our Busimess”, “Risk Factors”™ and “Resfated Financial Siatements ™ beginning on page
127, 30 and 195 respectively including Important profitabdity and return ratios. as sel out in chapter titled “Other Fimanaiad (nformation” on page 196 of the Red Harring
Prospectes to have a more imtormed viaw.

Our Company in consulfation with the BELM may considar participation by Anchor Invesiors. The &nchor Invesior Biding Date shall be ome Working Day prior to the Bid /
tssua Qpening Date In accordance with the SEBI (ICDR) Raguiations, 201 8. In gase of any revisions in the Price Band, the Bid' Issue Period will ba extendad by at laast thres
additional Working Days after such ravision of the Price Band, sublect to the Bld! Issue Perlod not exceeding 10 Working Days. In cases of force majeure, banking strike or
simikar circumstances, our Company may, for reasons to be recorded in writing, extend the Bid/ lssue Period for a minimom of theee Working Days, subject to the Bid/ Issue
Period not excesding 10 Warking Days. Any revision in the Price Band and the revisad Bid' 1ssue Period, if applicable, will be widely disseminated by nofification to the Stock
Exchange, by issting & press releass, and also by indicafing the change on the websie of the Book Auaning Lead Managers and the terminals of the other mambers of the
Syndicate and by intimation 1o SC58s, the Sponsor Bank, Registerad Brokers, Collecting Depository Participants and Registrar and Share Transfer Agants,

The Issue is being made through the Book Building Process, i terms of Rule 19(2)(b)(l) of the Securities Contracts (Reguiation) Rules, 1957, as amended (*SCRAR") read
with Regulation 253 of the SEBI ICDR Regulations, the issua is being made for alleast 25% of the post issue paid up equity share capial of our company. The issue ks being
made throagh the book building process wherein not more than 50% of the Net Issue shall be available for aliocation on a proporiionate basis to Qualified institutional Buyars
{"08s™} ithe “0I8 Portion™), provided that our Company In consultation with the BRLMs may allocate up 1o 60% of the QIB Portion 1o Anchor Investors on a discrationary
bazis (the “Anchor Invastor Portion™), One-third of the Anchor Investor Portion shall ba reserved Tor domestic Muteal Funds, subject Lo valid Bids being received from the
damestic Mutual Funds at or above the Anchor Investor Alfocation Price. In the event of under-subscrpbion or non-allocation in the Anchor Investor Partion, the balance
equity shares shall be added to the QIB Category. 5% of the Q1B Portion {excheding the &nchor Invesior Portion) shall be available for allocation on & proposticnate basis fo
Mutual Funds only, and the remainder of the OB Portion shall be avaidable for allocation on a proportionate basis to-all QB Bidders {other than Anchor Invesiors), incheding
Mutual Funds, subject to valid Bids being recelved at or above the Issue Price. Howaves, if the apgregate demand from Mutual Funds 15 less than 5% of the QI8 Portion
{axcluding Anchor Invesior Fartion), the balance Equity Shares available for allocation in the Mutual Fund Portion will be added to the remaining QI8 Portion lor proportionate
allocation to QIEs. Further, not less than 15% of the Net ssue shall be avaidable for allocation on a proportionate basis to Non-Institutional Bidders and not less than 25% of
the MNet Issue shall be avaiiable for allocaton to Retzil Indwideal Investors in accordance with the SEBI ICDR Ragufations, subject 1o valid Bids being received from them at
o above tha Issue Price. AN potential Bidders {except Anchor Investors) are required to mandatorily utilize the Application Supportad by Blocked Amount {"ASBA") process
providing details of their respactiva bank account (including UP ID Tor RIBS wsing LIPI Mechanism). in which the corresponding Bid Amounts will be blacked by the SC5BS
ar the Sponsar Bank. as applicable. Anchor Investors are not permitted to participate in the ssua through the ASBA process. For details, see "fssue Procedure” on page
258 of the Red Hemng Prospecius.

Bidders / Applicants should note that an the basis ol PAN, DP ID and Client ID as provided in the Bid cum Application Form, the Biddars/Applicants may be deemed to
have authorized the Depositories o provide lo the Registrar to the Issue, any requested Demographic Details of the Bidders/Applicants as avallable on the records of
Ihe depositories. These Demographic Delails may be used, among other things, for or unblocking of ASBA Account or for other correspondence(s) related lo an lssue.
Bidders/Applicants are advized to opdate any changes lo their Demographic Defails as available in the records of the Depository Parlicipant to ensure accuracy of
records. Any delay resaiting from failure to update the Demographic Details would be at the Applicanis’ sole risk. Bidders /Applicanis should enzure that PAN, DP 1D
and the Client 1D are correctly lilled in the Bid cum Application Form. The PAN, DP ID and Client ID provided in the Bid cum Application Form should match with the
PAN, DP 1D and Clienl 1D available in the Depository database, otherwise, the Bid cum Application Form is liakle lo be rejected. Bidders/Applicanis should ensure thal
the beneficiary account provided in the Bid cum Application Form is active.

GONTENTS OF THE MEMODRANDUM OF ASSOCIATION OF THE COMPANY AS REGARDS ITS OBJECTS: For informalion on the main objecis and other objects of our
Company, see “History and Corporate Struciura™ on page 171 of the Rad Herring Prospectus and Clause Il of the Memorandum of Asseciation of our Company, The
Memorandum of Association of our Company &5 a matenial document for inspection in relation to the Issue, For further details, see the section “Materal Contracts and
Documents for inspection™on page 311 of the Red Herring Prospectus.

LIABILITY OF MEMBERS AS PER MDA: The Liability of tha members of the Company is Limited.

AMOUNT OF SHARE CAPITAL OF THE COMPANY AND CAPITAL STRUCTURE: The Authorised share capilal of the Comgpany is T 25,00,00,000 divided into 2,50,00,000
Equity Shares of ¥ 10/ each, The issued. subscribed and paid-up share capital of the Company before the Issue is T 11,93,76,000 divided into 1,19,37 600 Equity Shares
of ¥ 10/ each. For details of the Capital Struciure, see "Capital Sticiore™ on the page 73 of the Red Hering Prospectus.
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PROTECTING INVESTING FINANCING ADVISING

Types of transactions ,mm?ﬁ;;ﬂﬁﬁﬁﬂm HE' 'g;in 2 E[;F gl;-'},"i“ of tha Investors is invited to “Risk Factors” on page 30 of the Red Heming Prospactus.
Weighted average cost of acquisition of primary issuances as per paragraph 7{a) above 30.00 0.32 0.3 BOOK RUNNING LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE
Weighted average cost of acquisition for secondary transactions as per paragraph 7(b) above 22.41 0.24 0.23
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SHRENI

SHARES LTD.

SHRENI SHARES LIMITED

(Farmerly known as Shreni Shares Private Limited)

Ma. 217, Hive 67 lcon, Paisar Gymkhana Road Lokmanya Tilak Nagar Palsar,
Mear Raghuleela Mall, Kandivah West, Mumbai- 400067, Maharashira, India.
Telephone: 022 - 20897022 | E-mail: shrenishares@gmail.com

Investors Grievance E-mail: info@@shrent.in | Website: www.shrend.in
Contact Person: Ms. Tanya Goyal

BIGSHARE SERVICES PRIVATE LIMITED

Office Mo. 56-2, 6th Hoor, Pinnacke Business Park, next to Ahura Centra,
Mahakali Caves Road, Andheri East, Mumbal — 400 093, Maharazhtra, India
Telephone: 022 - 6263 8200 | E-mail: ipo@bigshareonling.com

Inveslor Grievance E-mail; investor@bigshareonline.com

Website: www.bigshareonline.com

Contact Person: Mr. Vinayak Morbale
SEBI Registration Number: INRDOODO1385

COMPANY SECRETARY AND COMPLIANCE OFFICER

SEB! Reqgistration Number: INMOQOD12755
Mr. Jayesh Jain, Company Secretary & Compliance Oificer
"l ' | Plot No. 45, Saector lll Pithampur, Dhar - 454775, Madhya Pradesh, India
Telephone:; 0720922592374 | E-mail; investorsi@guestiabitd.com | Website: www.questlabltd.com

Investors can contact the Gompliance Officer or the Registrar to the Issue in case of any pre-issue or post- issue related problems, such as non-receipt of
latters of allotment, credit of allotted shares in the respective beneficiary account, etc.

Quest

LERg T & | T

Avalabllity of Red Herring Prospecius: Investors are advised to refar to the Red Hermng Prospacius and the Risk Factors contained therein, before apphying In the issusa
Full copy of the Red Harring Prospectus will be available at the website of SEBI at wwwi sebi.gov.in; the website of Stock Exchange at www nssindia.com, the websie of
BRLM at www.shreni.in and website of Company at www. questiabitd.com

Availability of Bid-Cum-Application forms: Bid-Com-Application lorms can De oblained from the Company: Quest Laboratories Limited, Book Running Lead Manager
chreni Shares Limited, Spplication Forms can also be obtained from the Stock Exchange and list of SC5Bs available on the website of SEBI al www.sebi_gov in and websie
of Stock Exchange at www.nseindia.com

Application Supported by Blocked Amount (ASBAY: All invesiors in 1his issue have 0 compulsonly apply throegh ASBA. The investors are requirad to fill the ASBA form

and submit the same to thelr tanks. The SCSB will biock the gmount In the account as par the authority contained in ASBA torm, On aliotment, amount will be unblocked
and account will be debited onky to the extent required fo be paid for allotment of shares. Hence, there will be no need of refund.

For more details on the issee process and how 1o appéy, please refer to the detzils given in application forms and abridged prospectus and also please refer to the chapier
“Issue Procedure ™ on page 258 of the Red Herring Prospectus
BAMKER TO THE ISSUE: ICICI Bank Limitad
All capitafized terms used herein and not specifically defingd shall have the same meaning as ascribed to them in tha RHP
For Ques! Laboratories Limited
ad/-
Mr. Anil Kumar Sabarwal
Designation: Chaiperson & Managing Director
N: D0G46133

Date: May 08, 2024
Place: Madhya Pradesh 1]l

Quest Laboratories Limited is proposing, subject to market conditions and other considerations, public issue of its Equily Shares and has filed the Rad Herring Prospecius
with the Registrar of Companias, Gwalior, Madhya Pradesh on May 08, 2024. The Red Herring Prospectus is available on the website of the Book Running Lead Manager at
W, shaami in, the website of tha NSE i.g,, www nsaindia.com, and website of our Company af www.guesilablid.com

Investor should note that investment in equity shares‘inwolves a high degree of risk. For details, investors should refer fo-and rely on the Rad Herring Prospectus, including
the section tiled “Risk Factors™ of the Red Harring Prospectus, which has been fled with ROC. The Equity Shares have not been and will not be registered under the LS
Securities Act (“the Securities Act™) or any state securities laws in United States and may not be issued or sold within the United States or o, or for the acoount or benefit
of, “L.5, persons” (as defined in Regulations under the securities Act), except pursuant to an exemption from, or in a ransaction not subject to, the registration requirements
of the Securities Act of 1933.
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